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* EVEREST PHARMACEUTICS PRIVATE LIMITED

71, Indra Biswas Road, Calcutta700037, West Bengal

DIRECTORS' REFORT

Dear Members,

Your Directars are pleased to prasent the Arrual Repor of the Company together with the audited
statement of the accounts for the year ended 31st March, 2000.

EINANCIAL RESULTS:
The operation and working of the Company shows a net (0ss of Rs.57,344.58 far the financial year
under review and the same was carried forward 1o the Balance Sheet.

DIVIDEND: $
In view of the loss during the year, the quastion of any dividend does not arise. However, the
Directors hope for improvement in the working of the Company in the comning years

DIRECTORS!
There was no change In the Board of Directors,

AUDITORS:

M/s C. Ghatak & Co., Chartered Accountants (Calculla), shall hold office till the conclusion of the
fothcoming Annual General Meating and are eligible for re-appointment. You are requested lo
consider thelr re-appointment at a remuneration to be mutually decided with them plus actual out of
pocket expanses incurred by tham respectively,

The observation made in the Auditors’ Report are self explanatory and therefore do not call for
further comments under Section 217 of the Companles Act, 1956.

PARTICULARS OF THE EMPLOYEES:
None of the employess of the Company wers In recelpt of remuneration in excess of the limits lald
down under Section 217(2A) of the Companias Act, 1856,

For and on behalf of the Board of Directors

For, Everest Pharmaceylics Pyt Lid
Tiasars T e

Authorised Signatory/Diractor
Tapan Dhar
(Dlrector)
Date: 31/08/2000
Place: Calcutta
TRUE GOPY
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C.GHATAK & CO.
Chartered Accountants
107, N. S. Bose Road, Ground floor, Cileutta - 700 040 (WE)
AUDITORS' REPORT
To
The Members,
Mis Everest Pharmaceuti Private Limited

We have audited the attached Balance Sheet of Everest

Pharmaceutics Private Limited as at

31t March, 2000 and aiso the annexed Profit and Loss Agcount for the year ended as on that date
and we raport as hereunder. -

1. \We state that:

(@
®
‘ S

@

(e)

‘We have obtained ail the Information and axplanations which to the best of our knowledge
and bellef ware necassary for the purpose of our audit,

In bur opinion proper books of account as required by law have been kept by the Company
so:far as [t appears from our examination of such books

The Balence Sheet and the Profit and Loss Account dealt by this raport are in agreement
with the books of accounts.

In our oplnion, the Profit and Loss Account and Balance Sheet dealt with by this report are
In compliance with the Accounting Standards referced to in Section 21 1(3C) of the
Companies Act, 1956 a8 applicable to the company.

in our opinion and 1o the best of our Information and according to the explanations given 1o
us the said account read together with the notes thereon give the Information required by
the Companies Act, 1858, in the manner 80 requlred and give a true and fair view:

in the case of the Balance Sheét of the Statament of Affairs of the Company as at

21st March, 2000 and
(i) In the case of the Profit and Loss Aceount of the Profit or Loss of the Company for the

year ended on that date.

2. As required by the Manufacturing and Other Companies (Auditor's Report) Order, 1988, [ssued
by the Central Government u/s 227(4) of the Companies Act,1956 and on the basis of such
checks as we considered appropriata and acoording to the Information and explanations given
t6 us, during the course of our audit, we state that ih our opinion:

]

(11}
(iihy

()
v)

(vi)
{wil)

Thé Company has the practice of frequent verification of the fixed assets of the Company
The Company is not maidtaining any fixed asset register.

None of the Fixed Assets were re-valued during the year.

The inventory of the Company hes been cally verified during the

pm period by the
management. In our opinion the frequency of verification is reasonable.

This clause Is not applicable to the Company.
This clause Is not applicable to the Cempany,
This clause Is not applicadle to the Company,
The Company has not taken afty loans from companies, firms or other parties listed in the

reglster maintained under Section 301 of the Companies Acl, 1968 and or from the
companies undér the same management as defined under Section 270(18) of the Companies

Act, 1956.
= B
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C.GHATAK & CO.

Chartered Acconntants
107, N. S. Bose Road. Cround Floor, Cileutta - 700 040 (WB)

(vill)

(x) The Company has not glven any loan or advance In the nature of oan {0 any party, as such,
the guestion of repayment of principal amount a8 stipulated and reguiar payment of interest
thereon by the party does not arise,

(®) Inour oplnion and according to the Information and explanations given to us, the Company
has an adequate interhal control procadurd commensurate with the size of the Company and
nature of its businese.

5 (x) The Company has nat made any purchase of goods and materials and services from parties
in pursuance of contract or arrangement enlered In the register maintained under Section a0
| of the Companies Act, 1956.

(xlfy This clause {s not applicable to the Company. U

(xiily The Company has not accepted any depasit from the public. i

(xiv) This ¢lause |s not applicable to the company.

(xv) The requirement of internal audit system I8 not applicable to the Company.

(xvi) The maintenance of cost records under Section 200(1)(d) of the Companies Act, 1956 is not
applicable to the Company.

(xvil). The Company |s generally regular In payment of statutory dues. There is no outstanding of
such liabllities at the end of the financial year except some cases.

(xvill) No amount s due for Income Tax payable for & period of more than 8 months as on 318t
March, 2000. N

(xix) Personal expenses have not been charged 1o revanue account.

(o) The Sick Industrial Company (Special Provision) Act, 1985 within the meaning of Clause (O)
of Sub-Section (1) of Section 2 does hot apply to the Company.

For, C. Ghatak & Co.
(Chartergd tic?nunts)
Chinmoy Ghatak
Date: 31/08/2000 (Proprietor)

Place: Calcutta

The Company has not granted any loans, secured of unsecured to companies, firms, or other
parties listed In the register maintained under 8ection 301 and or to {he companies under the
same management as defined undet Saction 370(18) of the Companies Act, 1956,

Membership No.: 003591

[
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Inden Blswas Road, Celoutta:700037, West Benda

SIGNIFIGANT ACCOUNTING POLICIES

1. The financial statement are prepared under the historical cost convention in accordance with
e datory

1958,

g standards and prasentatoinal requirements of the Companias Acl.

ore istent and with generally

2. Accounting policles not speciall refarred to oth

acoepted accounting principles.

4. Fixed Assets are stated st their original cost 8ss dapraciation,

Dep ion has been provided on writtef down valug method at the rates prescribed under
Schedule XIV of the Companies Act, 1956 a8 amendad from time to time.

5. Provision for gratulty has hot been made In the accounts, since nona of the staff have become
quallfied for gratulty as per the provisions of the Payments of Gratuity Act, it shall be provided on

cash basis.

6. The Company fallows the ntle system of accounting end generally recognizes income and
expenditure on accrual basis except stated otherwise,

NOTES TO ACCOUNTS

1. No goods is Importad by the Company durihg the year under review.

2. Inview of icases incurred during the year no provision for taxation have been made.

3. There Is no contingent ll-bllity of the Compahy during the year under review,

4. There Is no earnings or expenditure of tha Company in foreign currency during the year under

review,

5. Cash has been physically verified, contirmed and centified by the Director of the Company.

6. Ralated Pariy lsclosure;

Tapan Dhar Director Unsecured Loan 2.00,821.00  1,08.347.00
Amita Dhar ' Oiractor Unsecurad Loan 2,00,000.00  1,00,000.00

7. The managemant has cerlified (nat there ats no other matiers and/ or claims Involving the Company
and for which liabllity may arise at present of In future and! or which may othefwise require any
dlaclosure o the face of the accounts and/ of In Auditers' Rapon, ete. or otherwise

8. Figures for the previous years have Bbaen regrouped! f ged wharever Idered ry

For, C, Ghatak & Co.
(Chartared Accountan!

. Chinmoy Ghatak J
(Proprietor) Nrey R
Membership No.003581

Date: 31/08/2000
Place: Caloutta

Company Appeal (AT) No.207 of 2020

For and on behalf of the Board of Directors of:
Ms Everest Pharmacoutics Private Limited
For, Everest Phamaceutics P\ Lid.

2t 2o
Aut oricad SignateyDirester
b Tn‘ﬂn' Dhar

DI
For, Everest thrmal:euucsl P"vtfmf)

Fmids Qbson -
Authorised SignataryfOirettor

Amita Dhar
(Director)
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' EVEREST PHARMAGCEUTICS PRIVATE LIMITED

8 71, Indra Biswas Road, Kolkata-700037, West Bengal

DIRECTORS' REPORT

Dear Shareholders Members 6f EVEREST PHARMACEUTICS PRIVATE LIMITED,

Your Directors have plsasure in submitting the Annual Report together with audited staiement of
accounts for the financial year ended 31st Mareh, 2005,

Financlal Reaults:
The operation and working of the Company shows & net loss of Rs.240.00 (Rupees Two Hundred
Forty Only} and the same was carried forward to the Balance Sheet.

Dividend: )
In view of the loss(es) suffered duting the year and accumulated from previous years, the question
of any dividend dees not arlse at this juncture.

Elz% Deposit:
The Company has not accepted any Fixed Deposit from the public.
L4
! Report:

The observation made in the Auditors' Report are self explanatory and therafora do nol call for
{further comments under Saction 217 of the Companles Act, 1886

Auditors: .

M/s C. Ghatak & Co., Chartered Accountants (Kolkata), shall hold office till the conciusion of the
ensuing Annual General Meeting and are eligible for re-eppointment. You are requested to consider
thelr re-appointment at a remuneration to be mutually deelded with them plus actual out of pocket
expenses incurred by them respectively.

Particulars of Conversation of Eneray etc: !

The statement pursuant to Provision of Section 217(1)(e) of the Companies Act, 1956 read with the
Companies (Disclosures of the Particulars in the Report of the Board of Directors) Rules, 1988 is as

foliows :

A. Conversation of Energy ’ : Not Applicable
8. Technology Absorption 2 Not Applicable
C. Forelgn Ex¢hange Earnings and Outgo Nil

Particulars of Employees:

There was no employee drawing remuneration more than the limit of the provisions of Section 217
(2A) of the Companies Act, 1956 read with the Companies (Particulars of Employees) Rules, 1975
as amended.

Director's Responsibility Statement:

Pursuant 1o the requirement under Section 217 (2AA) of the Companies Act, 1956 with respect to
Directors’ Responsibility Stalement, it is hereby confirmed that:

1. In the preparation of annuai accounts for the financial year ended 31st March, 2005, the
applicable accounting standards have been followed along with proper explanation
relating to material departures.

2. The directors have selected such accounting policies and applied them consistently and

made judgments and estimates that were reasonable and prudent so as 0 give a lrue

| “and fair view of the state of affairs of the Company at the end of the financial year and of
the profit or loss of the Company for the year under review.

Pege 10f2

“"TRUE COPY
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EVEREST PHARMACEUTICS PRIVATE LIMITED

71, Indra Biswas Road, Kolkata-700037, West Bengal

3. The directors have taken proper and sufficlent care for {he maintenance of adequate
accounting records in accordance with the provisions of the Companies Act, 1956 for
safeguarding the assets of the Company and for preventing and detecting fraud and other

irregularities.

4. The final accounts have been preparad on going concem basis.

the contribution made by the employees and the

Acknowledgement:
The Directors place on record their appreciation of
pbusinags associates during the period under

patronage’ and co-operation received from clients and
review.

For and on behalf of the Board of Directors
For, Evarest Phamiaceutic Pvt. Lie

Tt M-

Authorised ﬂgnmorvmlremr
apan Dhar

(Director)

Date: 01/09/2005
Place: Kolkata

Page20l2
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C.GHATAK & CO.

Chartered Accountants

107. N, S. Bosc Road, Ground Floor, Kolkata - 700 040 (WB)

To
The Members,

AUDITORS' REPORT

Mis Everest Pharmaceutics Private Limited
We have audited the attached Balance Sheet of /S EVEREST PHARMACEUTICS PRIVATE LIMITED, as

21 31st March,
agreement with the

2005 signed by us under referance 10 this report and the relevant schedules which are in
books of account. These financlal statements are

the responsibiity of the Company's
an opinion on these financial statements based on our audit

f g nt. Our r

statements are free

(Auditor's

Category of exempted Company.

1)
i)

books account;
iv)

2005 from being
Companles Act, 1956;

i

=

. Date: 01/09/2005
Place: Kolkata

Company Appeal (AT) No.207 of 2020

{bllity is 10 exp

supporting the amounts and disclosures
accounting princlples used and significant estimates made by management, as well as evaluating the overall
mnda! statement presentation. \We belleve that our audit provides & reasonable basis for our opinion »

The requirements under the Companies (Auditor's
Report) (Amendment) Order, 2004, issued by
Section (4A) of Section 227 of the Cofnpanles Act, 1958, is not applicable to this Cempany as it is noticed the
Company Is not engaged in any ype of business durlng the period under review and thus, comes under the

In our opinion, proper books of account as required by law heve bean kept by the
appears from our examination of the books of account;

The Batance Sheet and the Profit- and Loss Account dealt

in our opinion, the Balance Sheat dealt with
1o in Sub-Section (3C)-of Section 211 of the Companies At 1956,

v) On the basis of written repres
record by the Board of Directors,
appointed as a Director in term of Clause (g) of Sub-Section (1) of Section 274 of the

Wa conducted our audit In accordance with auditing standards generally accepted in India. Those standards

require that we plan and perform
of material misstatement. An audit Includes examining, on

reasohable mssurance about whether the financial
a fest basis, evidence

statements. An audit also includes assessing the

the Companies

Report) Order, 2003 as emanded by
terms of Sub-

the Cantral Government of India In

Further to our comments made In the above paragraph, we report that:

i} We have obtained all the Information and explanations, which to the best of our knowledge and belief
ware necessacy for the purposes of our audit;

Company so far 85
with by this report s in agreement wilh the

by this report comply with the Accounting Standards referred

entations reselved from the Diectors, as on 31st March, 2006 and taken 00

we report thet none of the Directors Is gisqualified as on 318t March,

in our opinioh, and to the vest of pur information and according to the explanations given 10 Us, {he said
accounts give ihe information required by the Companies Act, 1656 in the manner s0 required and give @
true and fair view in conformity with the accounting principles generally accepted in India:

(a) Intha case of the Balance Sheet, of the state of affairs of the Company as al 318t March, 2005
(b) in the case of the Profit and Loss Account, of the Profl Loss for the year ended on 3151 March, 2005

For, C. Ghatak& CO.
(Chprtered Ac ountants)

Chinmoy Ghatak
(Proprietor)
Membership No.: 003591




29

1o

AT

EVEREST PHARMACEUTICS PRIVATE LIMITED
74,Indra Biswas Road, Kolkata:700037, West Benoal

1.1 s d engal
E 8 2005
(Flgures In Rupees)
SCHEDULE As at As at
31.03.2008 31,08,2004
I. SOURCES OF FUNDS

1. SHAREHOLDERS' FUND:
Share Capital A 5,00,000.00 5,00,000.00
Reserve and Surplus a 2,653.00 2.663.00

2. LOAN FUND:

Secured Loan (From Bank): c 2,62,008.00 2,62,008.00
0 6.04.000.00 6,04,000 00

Unsecurad Loan (From Directors)

13,68 661,00 13 82!861.00

1. APPLICATION OF FUNDS
1, FIXED ASSETS:
Nil .
2. CURRENT ASSETS, LOANS & ADVANCES:
& Cash and Bank Balance B 14,365.00 14,806 .00
Other Current Assets 0.00 . 000
14,368.00 14,606.00
Less : CURRENT LIABILITIES & PROVISIONS:
Current Liabilities F 46,538.00 48,538.00
NET CURRENT ASSETS (32,172.:00) (31832 00)
3. MISCELLANEOUS EXPENDITURE:
Profit & Lose Account (Balance) ' 14,00,833.00 14,00,593.00
13,68 661 '00 13,68,661 .00
SIGNIFICANT ACCOUNTING POLICIES & NOTES ON I -
ACCOUNTS

The schedules referred to above and notes 1o accounts form an integral part of the financial statements,
For and 6n behalf of the Board of Directors of:
W Everest A aHlen RO

For, C. Ghatak.Co.
(Chartered Accountants) . W}(_}%}_

In terms of our Report of even date enclosed

Authorised Signam{mm,

For, Everest Phaxmaceutécﬁxm.r)
f/‘m«ff QA;, "
Authorised Blanatgg s G

v (Director)

(Proprietor)
Membership No.003591

Date: 01/09/2006
Place: Kolkata

Company Appeal (AT) No.207 of 2020
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Indra Blswas Road, Kolkata:700037, West Bengal

dra B D nga

WWMWMMM

(Figures in Rupees)

SCHEDULE As at As at
31.03.2008 31.03.2004

Sales 3 .
Other Income 3,720.00 3,470.00
3PSy 3AT0%0
EXPENDITURE
General Expenses 960.00 88000 °
Audit Fees 3,000.00 300000
3,960.00 3,880,0
Profiv (Loss) for the Year befara Taxation (240.00) (410.00)
Less: Provisien for Income Tax for the Year - -
Profi/ (Loss) for the Year after Taxation (240.00) (410.00)
Add: Balance BIF from Previous Years 14,00,893.00 14,00,183.00,
Balance C/F to Balance Sheet 14,008 14,00,693.00

\ SIGNIFICANT ACCOUNTING POLICIES & NOTES ON e
ACCOUNTS

The schedules referred to above and notes 10 accounts form an Integral part of the financial statements

In terms of our Report of even date enclosed For and on behalf of the Board of Directors of:
Mis EvorosOFPhirmaco tics Private Limited

For, C. Ghatak.Co. 0%7."\’.@5! hamaceutics Pvi. Lid

Chartered A ts, = <

( red Accountan / > m Z

/ Authorised Sigr¥apaDHar

For, Evsrest Pharmawuﬂ«( |rof‘::r)

Chinmoy Ghatak

(Proprietor)
Membership No,003581 Authorsed Sisnatopilie

! Snalc; e
Date: 01/00/2005 (Director)

Place: Kolkata

. i rm;é CoPY

Company Appeal (AT) No.207 of 2020
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EVEREST PHARMACEUTICS PRIVATE LIMITED
74, Indra Biswas Road, Kolkata:700037, West Bengal

SWas

SCHEDULES TO ACCOUNTS

A. SHARE CAPITAL;
6,000 Equity Shtares of Rs.100/- each

5,000 Equity Shares of Rs.100/- each fully paid
a. §

Investment Allowancs Resefve
C. SECURED LOAN:

From State Bank.of India (Lake Town Branch)

D. UNSECURED LOAN:
Tapas Dhar (Director)
Amita Dhar (Director)

E. CASH AND BANK BALANCE:
Cash In Hand (as certified by the Management)
Cash at Bank

: Other Statutory Dues ‘
Audit Feas Payable

For, C. Ghatak.Co,
(Chartered Accountants)

Chinmoy Ghatak
(Proprietor)
Membership No.003681

Date: 01/09/2005
Place: Kolkata

Company Appeal (AT) No.207 of 2020

(Figures In Rupees)
As at As al
31.03.2008 21,03.2004
5,00.000.00 £,00,000.00
00,000.00 00,000.0

00,000 5,00
§,00,000.00 5,00,000.00

653,00 2,853.00
— 2,663,00 2,653.00
2,62,008.00 2,62,008.00
2,63,008.00 2,82,008,00
3,54,000.00 3,64,000,00
2,50,000.00 £0,000.00

EIMIOQQ.DO 8,04 000.00

13,340.00 13,580.00
10 1,026.00

365,00 06,00
43,638.00 43,536.00
3,000.00 3,00000

4§,538.00 46,538.00

Mis ﬁvcf“%srhgrm eutics Private Limited
.

Vatast Pnamaceutics Pul, L.
Taforn &had.

Authorised SignatepdiireTes
(Diroctor)
For, Everest Pharmaczutics Pyl Lul.

Hnita han
Authoriszd Sianehvrlti-otr
(Director)

TRUE COPY
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G. NOTES ON ACCOUNTS:

(I) The financial statement are prepared under the historical cost convention in accordance with applicable

mandatory accounting standards and presentatoinal req ts of the Comp Acl, 1856,
(ily Accounting policies not specially referred to otherwise are istent and ce with ¢ l
accepted accounting principles.

(ili) The Company has no Fixed Assets.

(Iv) The Company follows the mercantile system of accounting and generally recognizes Income and
on accrue! basis axcept stated otherwise.

v
(b).Notgs to Accounts

(i) There is no employee in the Company during the year under review.

(ii) There is no contingent llability of the Company during the year under raview.

(i) There is no or i of the C y In foreign currency during the year under review.

(iv) Cash has been physically verified, confirmed and certified by the Director of the Company.

(v) In viaw of losses incurred during the year no provision for taxation have been made.

(vi) Retated Party Disclosure:
Relation Parloulars 31.03.2005 (Rs,)  31.03.2004 (Rs.)
Tapan Dhar Director Unsecured Loan 3,54,000.00 3,54,000.00
Amita Dhar Director Unsecured Loan 2,50,000.00 2,50,000.00

(vil) The management has certifiad that \here are no other matters and/ or claims involving the Company and
for which flablilty may arise at present or in future and! or which may othefwise require any disclosure on
the face of the accounts and! or in Auditors' Report, elo. or othefwise.

(vili) Figures for the previous years have been regrouped! rearranged wh cor r ¥

For and on behalf of the Board of Directors of:
" Mis Everest Pharmaceutics Private Limited
For, Everest Phamaceutics Pvt. L

Ean-

In terms of our Report of even date enclosed

For, C. Ghatak.Co,
(Charterag Accountants)

Autharissd SipnTlapdit Ohar
3 " {Director)
CHinmoy Ghatak For, Evarest Phatmeceutics Pvt, Lid,
(Proprietor) Db
Membership No.003591 ‘ Fear
Authorised Signatoryfiteorar
Date: 01/09/2005 (Directar)
Piace: Kolkata

TD(SE CcorY

¢ Veanole

Company Appeal (AT) No.207 of 2020
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G. NOTES ON ACCOUNTS:

a t .
() The fal t are prepared under the historical cost convention In accorgance with applicable

mandatory accounting standards and presentatoinal requirements of the Companies Act, 1856

(i) Accounting policies not specially referred to cihenwise afe consistent and consonance with generally
accepted accounting principles.

(ili) The Company has no Fixed Assets.

(Iv) The Company follows the mercantile system of accounting and generally recognizes income and
on accrual basls except stated otherwise

(b) Notes to Accounts
() There is no amployee In the Company during the year under review.
(il) There is:no contingent liability of the Company during the year under raview.
(lif) There is no earnings or expenditure of the Company in foreign currency during the year under review

() Caseh has been physically verified, co and certified by the Director of the Company

(v) Inview of losses incu'rred during the year no provision for taxation have been made

(vi) Related Party Disclosure:
Relation Padiculats 31.03.2005 (Rs,)  31.03.2004 [Rs.)
Tapan Dhar Director Unsecured Loan 3,54,000.00 3,54,000.00
Amita Dhar Director Unsacured Loan 2,50,000.00 2,50,000.00

(vil) The management has certified that there are no other mattars ahd/ or claims involving the Company and
for which liabillty may arlse at present or in future and! or which may otherwise require 2ny disclosure on
the face of the accounts and/ or in Auditors’ Report, ete. of otherwise,

(vili} Figures for the previous years have been regrouped/ rearranged wh considered Y

For and on behalf of the Board of Directors of:

Mis Everest Pharmaceutics Private Limited
For. Everest Pharmassutics Pyt Lid.

In terms of our Report of even date enclosed

For, C. Ghatak.Co.
(Charterad Accountants) A2 A2 Zﬂ%
4 Authortzer! Sinntaplinonar
(Diractor)

For, Everest Pharmazeutics Pvt. Lid
Dl CQiar
Autheiized Sisnabaimtmar
{Director)

(Proprietor)
Membership No.003591

Date: 01/09/2005
Place: Kolkata

and ooy whn s #H

- TRUE copy
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. EVEREST PHARMACEUTICS PRIVATE LIMITED

CIN: U51909WB19861PTC025046 .
71, indra Blswas Road, Kolkata-700037, West Bengal % Email: tapandhar2050@gmail.com

DIRECTORS' REPORT
Dear Shareholders Members of EVEREST PHARMACEUTICS PRIVATE LIMITED,

Your Directors have pleasure in submitting the Annual Report together with audited Financial
Statements of the Company for the financial year ended 318t March, 2014,

.

Einancilal Results:
The operation and working of the Company shows a ret loss of 2160.00 (Rupees One Hundred
Sixty Only) and the same was carried forward 10 the Balance Sheet,

Dividend:
In view of the loss(es) suffered during the year and accumulated from previous years, the question
of any dividend does not arise at this juncture,

.

Elxed Deposit:
The Company has not accepted any Fixed Daposit from the public.

' Ve 0
The observation made in the Auditors' Report are self explanatory and therefore do not call for
further comments under Section 217 of the Companles Act, 1956.

Auditors: :
s C. Ghatak & Co., Chartered Accountants (Kelkata), who hold office of the Statutory Auditer(s) of
the Company (il the conclusion of the ensuing Annual General Meeting, have expressed their
unwillingness to continue further. The Board proposes the name of Ms. Monika Bhadani, Chartered
Accountant (Howrah) for the office of the Statutory Auditor(s) of the Company, who was approached
and being ellgible, has offerad herself for appointment and rendered a cartificate to the effect that if
she is appointed, it would be in accordance with the provisions of Section 141 of the Companies
Act, 2013.. The Board proposes and recommends and you are requested to consider her
appointment for a term of next 5 (Five) financial years, l.e, from the year ending 31/03/2015 to the
year ending 31/03/2018 and hold office till the conclusion of the AGM to be held on 2019 at a
remuneration to be mutually decided with her plus actual out of pocket expanses incurred by her
respectively,

The statement pursuant to Provision of Secﬂ;m 217(1)(e) of the Companies Act. 1958 read with the
Companies (Disclosures of the Paniculars in the Report of the Board of Directors) Rules, 1988 s as

follows :

A. Conversation of Energy : Not Applicable
B. Technology Abserption ; Not Applicable
C. Forelgn Exchange. Earnings and Outgo ! NIl

Particulars of Employees:

There was ho employee drawing remuneration more than the limit of the provisions of Section 217
(2A) of the Companles Act, 1958 read with the Companles (Particulars of Employees) Rules, 1975
as amended. .

Director's Responsibility Statement:
Pursuant to the requirement under Section 217 (2AA) of the Companies Act, 1658 with raspect 10
Diractors' Responsibllity Statement, It is hereby confirmed that:

Page 10f2
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EVEREST PHARMACEUTICS PRIVATE LIMITED

y CIN: US1909WB1961PTC025046
74, Indra Blswas Road, Kolkata-700037, West Bengal « Emalli tnpandha@ﬂ@@il-com

1. in the preparation of annual financial statements for the financial year ended 31st March,
2014, the applicable accounting standards have been followed along with proper
explanation relating to material departures,

! 2. The directors have selected such accounting policles and applied them consistently and
‘made judgments and estimates that were reasonable and prudent O s 1o give a true
and fair view of the state of affairs of the Company at the end of the financial yeer and of

the profit of loss of the Company for the year under review.

3. The directors have taken proper, and sufficient care for the maintenance of adequate
aocounting records In accordance with the provisions of the Companies Act, 1955 for
salegusrcullng the assets of the Company and for prevanting and detecting fraud and other

Irregularities,

4, The final accounts have been prepared on golng concern basis.

The Directors place on record their appreciation of tha contribution made by the employees and the
pa:ironage and co-operation recelved from clients and business associates during the perlod under
review. L

.

For and on behalf of the Board of Directors
For, Everest Pharmacoutics Pvi Lid.
oz
Authofised S gnataryiDirector
Tapan Dhar
(Director}
DIN: 01724585
Date: 01/09/2014
Place: Kolkata

Page 202
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C.GHATAK&CO.
Chartered Accountants
107, N. S. Bose Road, Ground Floor, Kolkata - 700 040 (WB) i
& m_ogggup_ﬁﬂl&!mmmm
To
The Members,

Everest Pharmaceutics Private Limited
71, Indra Biswas Road, ‘
Kolkata-700037, West Bengal

n S S

1. We have audited the accompanying financial statements of EVEREST PHARMACEUTICS

PRIVATE LIMITED, (‘the Company’), which comprises the Balance Sheet as st 31st March,

2014 and the Statement of Profit and Loss for the year then ended and 8 summary of the
significant accounting policies and other explanatory Information.

2, The Company’s Management is responsible for the preparation of these financial statements
that give a true and falr view of the financial position and financlal performance of the Company
in accordance with the Accounting Standards refarred to i Section 211(3C) of the Companies

Act, 1856 (“the Act’) and In accordance with the accounting principles generally accepted in
India. This responsibility includes the design, Implementation and maintenance of internal
control relévant to the preparation and presentation of the financial statements that give a true
and fair view and are free from material misstatement, whether due 1o fraud or error.

ditors' i

3. Qur responsibility is to express an opinion on {hese financial statements based on our audit. We
conducted our audit in accordance with the Standards onh Auditing issued by the [nstitute of
Chartéred Accountants of Incia, Thosa Standards require that we comply with ethical

requirements and plan and perform the audit 1o obtain reasonable assurance about whether the
financlal statements are free from material misstaternent,

4, An audit involves performing procedures to ohtain audit evidence about the amounts and the

. disclosures in the financial statements, The procedures selected depend on the auditor's

© judgment, including the assessment of the fisks of material misstatament of the financial
stalements, wheiher due ta fraud or error, In making those risk assessments, the, audilor
considers Interal control relevant o the Company's preparation and fair presentation of the
financial statements in order to design audit procedures that are appropriate in the
clrcumstances. An audit also Includes evaluating the appropriateness of the accounting policies
used and the reasonableness of the accounting estimates made by the Management, as well as
evaluating the overall presentation of the finahcial statements.

5. We belleve that the audit evidence we have obtained Is sufficient and sppropriale 10 provide @
basls for our audit opinion

Opinion

6. In bur opinion arid to the pest of our Information and according to the explanations given 1o us,
the aforesald {inancial statements give the information required by the Act in the manner £0
required and give a true and fair view In conformity with the accounting principles generally

accepted in Indla:-

&

' (a) in the case of the Balance Sheet, of the state of affairs of the Compgriy as al
2014; and
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C.GHATAK & CO.

Chartered Accovntants
107.N. S. Bose Road, Ground Floor, Kolkata - 700 040 (WB)

é (b) in the case of the Statement of Profit and Loss, of the profit or loss of the Company for the
l year ended on that date.

wwmﬂlﬂﬂ-mm

7. The explanations and details as required under Clause (x) of the Companies (Auditor's Report)

Order, 2003 as amended by the Comparles (Auditor's Report) (Amendment) Order, 2004,

issued by the Central Government of Indla In terms of Sub-Section (4A) of Section 227 of the

- Companies Act, 1958, is riol applicable to this Company as it comes under the Category of
exampted Company.

8. As required by Section 227(3) of the Act, we report thati-

: (a) We have obtained all the information and explanations which to the bast of our knowiadge
: and belief were necessary for the purposes of our audi.

(b) In our opinion, proper books of account as required by law have been kept by the Company
so far as appears from our examination of those books.

(c) The Balance Sheet and the Statement of Profit and Loss dealt with by this Repgrt are In
agreement with the books of account,

(d) In our opinion, the Balance Sheel and the Statement of Profit and Loss comply with the
Accounting Standards referred to in Section 211(3C) of the Act.

(e) On the basis of written representations racelved from the directors 25 on 31st March, 2014

taken on record by the Board of Directors, none of the directors of the Company is
disqualified as on 31st March, 2014 from being appointed as a director in terms of Section
274(1) (g) of the Act.

For, C. Ghatak & Co.
(Chartered Accountants)

Firm Regn. N:\ilﬁi(

AN\ #2Ehinmoy Ghatak
‘,,6‘ (Proprietor)
reret SNfembership No.: 003691

Date: 01/08/2014
Place: Kolkata
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Indra Biswas Road, Kolkata-700037, West Bengal
! BALANGE SHBEY A8 AT H8T MARCH, 2014 .
| PARTICULARS Nota No. Flgures as ot the end | Flgures as al the end
| of 318t March, 2014 |
8| \ders Fund
" :)nm g:;'mlm 1 5,00,000.00 5,00.000.00
b) Reserves and Surplus 2 (14,01,560.00) 114,01,400.00),
Money teceived against Share Warrant . :
0 w EEEE0.00)] {6,01,400,00)|
2) Share Application Money pending = :
Allotment
3) Non-Current Liabllities
a) Long-Term Borrowings 3 10,69,008.00 10,54,008.00
b) Delerred Tex Liabillties (Net) . - .
c) Other Long-Term Liabilities - .
d) Long-Term Provisions - 5
10,89,008.00 10,54,008,00 |
4) Current Liabilities
) Short-Term Borrowings 7
b) Trade Payables - .
¢) Other Current Liabilities 4 3.000.00 3,000,00
d) Shoft-Term Provisions . A
3,000,00 3,000,00 |
RS JOTAL 2,00,448,00 1,55,608.00
1) Non-Current Assets :
. a) Fixed Assels y 5
(i) Tangible Assats 1.90,613.00 145813.00
(1) intangible Assets z 5
(1) Capital Work in Prograss < =
(iv) Intangible Assels uncder development - -
b) Nen Current Invesiments 3 ,
c) Deferrad Tax Assets (Net) A .
¢)'Léng-Term Loens and Advances . o
8) Other Non Current Assets =i .
: 1,90,613.00 145,613.0
2) Current Assets
a) Current Investmants . R
b) Inventerias . -
) Trads Recaivables 9 e
- d) Cash and Cash aquivalents 8 9,035.00 9,895.00
o) Shott-Term Loans and Acvances . 2
1) Other Current Assets . .
9,635,00 9,995.00
JOTAL, 7,00,448.00 1,55,608,00
SIGNIFICANT ACCOUNTING POLICIES & NOTES 5 . e
TO ACCOUNTS "
For, Everest Pharmaceutics Private Limited IN TERMS OF OUR REPORT OF EVEN DATE: ANNEXED
For; Everast Pharmacautics Pvi.
- For, C. Ghatak & Co,
, «\\ (Chartered Accountants)
(Tapanohan £\ 3 Signatory/Directar A %.»Qrm Regn, No,3021626 /7
For, Everest Pharmacsutics Pvt. Ltd. b P
(Amita Char) VQW Bears . =
OIRECTORS  Authoriged Signstory/Diractar <77 Chinmoy Ghatak
=7~ (Proprietor)
Datad: 0110672014 X Membership No.003591
AUE copy
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STATEMENT OF PROFIT & L

EVEREST PHARMACEUTICS PRIVATE LIMITED _“

71, Indra Blswas Road, Kolkata-700037, Waest Bengal

088 FOR THEF, Y, !qDBD ON 31ST MARCH, 2014
Figures for the year

Note No.

Figures for the year

ended on 31st Mareh, | ended on 31st March,

|V, Exponsos.

Cost of Materials Consumed
Purchase of Stock-in-Trade
Changss in Inventories of Finished Goods, Work-In-
Progeess and Stook-In-Trade
= Employee Boneflt Expense
|Financia! Costs

( nnd

Other Expensas
Total Expensés

\ Profit before Exceptional and Extra-Ordinary
ltems and Tex

V1. Exceplional items
\\;‘l" Profit before Extra-Ordinary ltems and Tex v-
)

VIl Extraordinary itams

1X. Prafit before Tax (VI - VIl
X. Tax Expenses:

(1) Curront Tax

(2) Deferred Tax

X1 Profit/ (Loss) from the Peried from Continuing

Operations

Xil. Profit/ (Loss) from Discontinuing Operations
X Tax Exp ol D Op

XIv. Proft (Loss) from Discontinuing Operations
(XN - XIif)

XV, Profit (Loss) for the Perod (X1 + XIV)

[%VI, Eaming per Equity Share:

3 @‘% g 12.00

ol  s8%
520. 5785,

(160.00) (425.00)

(moj ] (A25t0(])

I

(425.00), [

(160.00)

For, Everast Pharmaceutics Private Limited
For, B Phan Pvl.

(TapanDhan  aythorised Signatoey/Director
For, Everast Pharmaceutics Pyt. Lid.
(Amita Dhar) Bl @Qran
DIRECTORS  Authorised Signatory/Director 457/ Ehinmoy Ghatak
i (Proprietor)
Dated: 01092014 Mombership No.003891

IN TERMS OF OUR REPORT OF EVEN DATE: ANNEXED

For, C. Ghatak & Co.
(Chanered Accountants)
rm Regp N0.302162E
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EVEREST PHARMACEUTICS PRIVATE LIMITED

74, Indra Biswas Road, Kolkata-700037, West Bengal

NOTES SOOI
31.Mar-2014 31-Mar-2013
NOTE-1
SHARE CAPITAL
Authorieed Capital
5,000 Equity Shares of Ra.100/- each - scoo0000 500000007
6,00,000.00 £,00,000.00
1agued, Subscribed and Pald up Capital
5,000 Eqully Shares of Rs.A00/- each paid up 5,00,000.00 500,000.00
o) — )
1. Al the Equity Shares cacry equal rights and obligations including for
dividend and with respact to voling.
2. No shares of the Company are held by Its Holding/ Subsidiary Company,
4 Name of the Shareholders holding more ihan 5% Shares; 31-Mar-2014 31.Mar-2013
No, of Shares %| No, of Sharea %,
> Aloke Dhar 770 770 | 15.40
> Samir Dhar 250 | 260
> Tapan Dhet 2,100 X
> Amita Dhar
NOTE~2 31
REVENUE AND:SURPLUS
Sacurities Premium Account
Investment Allowance Reserve 2,653.00 2,653.00
* |profit and Loss Account :
Opening Balance (14,04,053.00)! (14,03 628,00
> Addition/ Subtraction during the year (180.00)! 1425.00)!
Closing Balanca 14,084,293 1404053,
Total (14,01,580.1 (14,041,400,
NOTE-3 - 1-Mar.2014 31-Mar-2013
LONG-TERM BORROWINGS
> State Bank of Indio (Lake Town Branch) 2.62,008.00 2,62,008.00
> Tapan Dhar 4,87,000.00 4,72,00000
" > Amita Dhar | a0 3.20,000.00
& 10,99, 008.20 10,54,008.00 |
For, Everest Pharmaceutics Private Limited IN TERMS OF QUR REPORT OF EVEN DATE: ANNEXED
For, Pharmaceutics Pvt. Ltd.
For, C. Ghatak & Co,
(Charteret Accountants)
(Tapan Dhar) 5 odnad SignatnryDirecto rm Ronn.)(b.:wz“z!
For, Everest Phamaceutics PvL. Lid.
fee ¢
(Amita Dhac) Sl o -
DIRECTORS  Authorised Siratory/Dirertor hinmoy Ghatak
(Proprietor)
Datsd; 01/08/2014 bership No.003691

o ; 'rRuEL cory
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Indra Blswas Road, Kolkata<700037, West Bengal
NOTES
NOTE-5 “Mar-201 31-Mar-2013
OTHER CURRENT LIABILITIES
Liablities for Expenses (Audit Fees) s 3,000.00 3,000.00
Others & it
300000 350000
NOTE-6 31-Mar-2014 31:-Mar-2013
FIXED ASSETS
Leasehold Land (At Cost) 1,30,812.00 1.30,613.00
> Add: Development Expenses 50,000.00 15,000,00
1,90,613.00 —1,45,613.00
fNO‘I‘!-‘I 31.Mar-2014 31-Mar-2013
CASH AND CASH EQUIVALENT »
Cash at Bank (Balance in Current Account) 1,028.00 1,028.00
(Cash In Hand (as certified by the Management) 8,809.00 )
9,895.00
NOTE-S STMar2014__ 31-Mar-2013
OTHER EXPENSES
Audit Faos 3,000,00 3,000.00
General Expenses 520.00 575,00
3,520.00 3,573.00
For, Everest Pharmaceutics Private Limited IN TERMS OF OUR REPORT OF EVEN DATE: ANNEXED
i or, Everest Phanmaceutics Pvt. Ltd. v
For, C. Ghatak & Co.
| O'Wn— % Chanarad Accountants) .
(Tapan Dhar) Authorised Signatory/Director "%M ¥ \Rtgn. No.302162€
For, Everest Phamraceutics Pyt L. ¢ //
.
(Amita Dhar) Smile  @rar
DIRECTORS Authorised SignatoryDirec oy Ghatak
0 P roprietor)
Dated: 01/09/2014 bership N6,003£91
v
TRU Z> COPY
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EVEREST PHARMACEUTICS PRI
Is

NOTE:8
N CC CIES
A. SIGNIFICANT ACCOUNTING POLICIES

(1) Basis of Preparation of Financlal Statements

VATE LIMITED

st Be

The financial Statements have been prepared using historicel cost convention in accordance
with the generally accepted accounting principles |n indla lssued by the Institute of Chartered
Accountants:of India and in accordance with the relevant presentational requirements of the

i Companles Act, 1956,
(2) Agcounting Policies

Accounting policies not specially raferred to otharwlse are consistent and ¢onscnance with

generally accepted accounting principles.
(3) Fixed Assets and Depreciation
Fixed Assets are stated at thelr original cost.

(4) Revenue Recognition

Al Income and Expenditure are accounted for on accrual basls. Provision Is made for all known

expenses.

(5) Provision, Contingent Liabilities and Contingent Assets

Provisions irvolving substantial degree of estimale In measurement are recognized when there
Is a present obligation as 2 result of past events and [t Is probable that there will be an outfiow of
resources, Contingent Liabilities are not recognizad but are disclosed In the Notes. Contingent
Assels ara nelther recognized nor disclosed In tha financlal statements.

14

(1) There is no employee in the Company during the year under review.

(2) In view of losses incurred during the year no proviston for taxation has been made.

(3) Retated Party Disclosure

Information given in accordance with Acé:ountlng Standard-18:-

() Key Management Parsonnel (Directors)

Mr. Tapan Dhar
Mr, Amita Dhar

(i) Transactions with Related Parties:-

—

elated Party Relation Partlculars 31.03.2014 31.03.2013 |
(%) B4
Tapan Dhar Director  Unsecured Loan 4,87,000.00 4,72.000.00
Amita Dhar, Director __Unsecured Loan 3,50,000.00 3,20,000.00

Company Appeal (AT) No.207 of 2020
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(4) The Company has not accepted any public deposit during the yaar.
(5) Remuneration to Auditors: 31.03.2014 31.03.2013
9] (%)
For Statutory Audit 3,000/~ 3,000/

(6) The Company Is @ Small and Medium Sized Company (SMC) as defined in the Companies
(Accounting Standards) Rules, 2008. Accordingly, the Company has complied with the
Accounting Standards as applicabls 1o a amall and Medium Sized Company.

(7) The Company has rot recelved any Intimation from *Suppliers” regarding their stalus under

the Micro, Small and Medium Enterprises Development Act, 2006 and hence disclosures, if
any, relating to amounts unpaid as at the year and together with Interest paid/payable as
required under the sald Act has not been given.

{8) The figures for the previous year have been rearranged/ re-grouped wherever necessary.

(8) The management has certified that there are no other matters and/ or clalms involving the
Company and for which tiability may arise at present or In future and/ or which may
otherwise require any disclosure on the face of the accounts and/ of in Auditors' Report, etc.
or otherwise. 1

For and on behalf of the Board of Directors
acoutios Pyt, Lid.

For, Everest Pham
3 For, C. Ghatak & Co.
Authorised Signatory/Dirertor {Chartered Accountants)
Tapan Dhar Firm Regn. No.: 302162E
(Director) 7
For, Everest Phammaoeutics Pyt Lid. ’ /
Imils @han e
Authorisad Signetory/Director Inmoy Ghatak)
Amita Dhar Proprietor
(Director) bership No.: 003581
Dated: 01/09/2014

Place: Kolkata
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| EVEREST PHARMACEUTICS PRIVATE LIMITED

CIN: U51909WB1961PTC025046
‘ 71, Indra Blswas Road, Kolkata-700037, West Bengal & Emall: tapandhar2050@gmall.com

DIRECTORS! REPORT

To:
The Shareholders Members of
EVEREST PHARMACEUTICS PRIVATE LIMITED,

Your Directors haye pleasure in submitting the Annual Report together with audited Finoncial Statements of the

Company for the financial year ended 31st March, 2015.

1. Financial Results
PARTICULARS 3170312015 317032014
) (43}
Total In¢ome for the Year 4.140.00 3,360.00
Less: Total Expenditre for the year Including 22.204.00 . 3,520.00
Depreciation and Amortization Expenses
Profit or (Loss) before Taxation (18,064.00) (160.00)
Current Tax . -
Eaclier Year Tax e
Deferced Tax . n
Profit or (Loss) After Taxation (18,064.00) (160.00)
DBalance Carricd to RESERVE AND SURPLUS AIC (14,22,277.00) (14,04,213.00)

2. Dividend
The Company during the financial yeur has suffered loss and also in view of accumulated losses from' previous

years, the question of any dividend doas not arise for the period under review.

3. Reéserves and Surplus
The Board proposes that the Net Loss for the F.Y. 2014-2018 of T(18,064.00) 10 be carried forward to RESER VES

AND SURPLUS of Balance Sheet of the Company. The total Reserves of the Company, therefore, furthes depleted
and stands at A negative figure of T( 14,19,624.00) at the end of the financial year 2014-2015,

4, State of Company’s Affairs and Future Outlobk
The Company was supposed 10 &ngage In those business actlvities as stated in its Memorandum of Assotiation of
the Company during the period under review. However, the Company during this finencial year also has not been
able to carry out any business activity due to unavoldable clreumstances. n future the Company will want to follow
through with its main business abjectives and also will like to uxplore new opportunities in market and expand its

business prospects.

5. “erﬂl Changes and Commitments
No other rial ges or i have 4 which affect the financinl position of the Company
during the period under review or from the date of close of the concernied financial ysar till the date of 1his report

6, Conservation of Encrgy, Technology Absorption, Foreign Exehange Enrnings and Outgo

The provisions of Section 134(3)(m) of the Companies Act, 2013 read with Rule 8(3) of the Companies (Accounts)
Rules, 2014 rejating to conservation of energy and technology absorption are no! 2pplicable to our Company. There
was no foreign exchange eamings and outgo during the year under review.

7. Risk Management Policy
The Company presently dogs not have any Risk Management Policy.

8. Corporate Social Responsibility (CSR) Poliey

Pagefof3 ~
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9, Particulars of Loan,

Act, 2013 during the year

Guarantees and Im:uman under Section 186
There were 1o l0at, guarantee of {nvestment made by the Company under Sect
during the year under review end hence the said

10, Particulars of Contracts o
There was 1o contract or arrangement made with
under review,

ion 186 of the Companies Act. 2013
provislon is not applicable.

¢ Areangement Made With Related Partics
related parties as defined under Section 188 of the Companles

Made by

o,

Reservations or Adverse Remarks or Disclaimers

11, Explanath n or C
the Auditors and the Practic
There were 1o qualifications,

reservations or adverse remnarks made by

ts on Qualifl

ing Company Secretary In the Reports
the Auditors in their report. The provisions

licable to the C

relating to the report from p

el pany S y s not 8PP P

t, Payment of Remuneration and Disctiarge of Their

12, Company's Policy
Dutles
The

applicable to the

ons of Section 178(1) relating to
Company and hence,
N aal

to Director App

i R {on Commiltee are ot

I and F
devised any policy relating to appointment of
independence of

constitution of }
not

the Company hes
jon, DI qualifications, positive attributes,

Directors,
Directors and other

13, Extract of Annual Retur
The extract of

Administration)
Report.

14. Number of
The Compeny had 5
during the year under review.

15. Comittee Meetings
The Compan,

10 agerial
related matters as provided under 178(3) of the

n
Annual Retum as on the

provisions of Section 92(3) of the Companies
Rules, 2014 is fi ished

Board Meetings
(Five) Board

y is not required to

Companles Act, 201 3.

financial year ended on March 31,2015 in Form No.MGT-9 pursuant 10 the
Act, 2013 read with Rule 12(1) of the Companies (Management and
ith as Al 1 and together comprisé a1 integral part to this

Meetings on 30/06/2014, 01/09/2014, 30/0912014, 29/12/2014 and 311032015

constitute any Comimittees of Directors or KMP. haence. no such Committee

Meetings was conducted during the year under review,

16. General Meetings of
The Annual General Meeting
2014 was held on 30/09/2014

17, Details of Subsidiary, Joint V

Shareholders/

Members
(A.GM.) of the Shareholders/ Members of the Company peraining to the F.
during th period under review.

Y. 2013-

enture or Assotlates
y, Joint venture or Assoclate Company.

The Company has no any

18, Statutory Auditor(s)

Pursuant 10 the provisions
danl, Chartered A

of Section 139 of the Companies
o hin N

der, Ms. Monika

Act, 2013 and the rules framed thereun!
uditer(s) in

0.0 104748] was appointed 85 the Statutory Al

the last Annual Qeneral

2018-2019 and 10 hold the office of the Statutory
Company to be held In the year

The Notes on financial statement referred 1o in the Auditors' Repon are
%C comments. The Auditors' Repont

19, Deposits

The Company heither accepted nor renewed 81Ty Deposits during the

20, Directors

No new appointment and resignation of any

review.

21. Dectaration of Independent Diectors

The provisions of Section |
Company,

Meeting held on 30/09/2014 for a term of § (five) financial years, |.. from 2014

« (Howrah) [

2015 il

Auditor(s) of the Company 1l the conelusion of the AGM of the

2019,

self-explenatory and do not call for any
reservation or adverse remark.

does not contein any quatification,
year under review.

director or change hes been mede in the Board during the year under

49 pertaining 10 the appointment of Independent Directors do not apply 1o O

Page20!3
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) :
S The provisions of Sectlon 149 pesteining to the app t of Independent D do not spply to our
’b/ Company. .

In accordance with the provisions of Section 134(5) of the Companles Act, 2013. your directors confirm that:

a) In the preparation of the annual accounts for the financial year ended 31st March. 2015, the applicable

accounting standards had been followed along with proper explanation relating to material deparures,

b) the di had selected such ing policies and applled them istently und made judgr
estimates that are reasonable and prudent so a3 to glve a true and fair view of the staie of affairs of the
Company a3 at31st March, 2015 and of the Prafit or Loss of the Company for that period;

)] lhedtm\oh_hndukznptmmdmmmmmfwm..' e of adequate ing records in
sccordance with the provisions of the Companles Act, 2013 for safeguarding the assets of the company and for
preventing and detecting fraud and other frregularities; ;

d)y the directors had prepared the annual accounts on & going concem basis; and

¢) the directors had devised proper systems 10 ensure compliance with the provisions of all applicable laws and
that such sy were adequate and operat effectively,

23, Diselosure of Composition of Andit Committee and Providing Vigll Mechanism
The Provisions of Section 177 of the Companies Act, 2013 read with Rule 6 and 7 of the Companies (Meeting, of
. the Board and its Powers) Rules, 2014 are not applicable to the Company.

24, Details of Significant and Material Orders Passed by the Regulators or Courts or Tribunals
No significant and material orders have been passed by any regulator or Ot OF tribunal against the Company.

25, Internal Financial Control
There are adequate {inancial interna! control procedures commensurate with the size of the Company end natuee of

Its business.

26, Secretarial Audit
The Provisions requiring secretarial audit Is not applicable to the Company.

e 27. Particulars of Employees
During the year, subject t0 the requirament of disclosing the cetails of remuneration of every employee of your
Compaty whose tion ds the ribed limit As mentioned in Rule 5(2) of the Companies
(Appol R ion of Managerial Personnel) Rules, 2014, no employse was being paid remuneration
up to the preseribed limit es provided in the above said rules.

28, Disclosure under the Sexual Harassment of Women at Work Place under (Prevention, Prohibition and
Redressal) Act, 2013

During the year under revizw the Company has no woman employee and no complaint has been filed pursuant to
the provisions of the Sexual Harassment of Women 21 the werkplace (Prevention, Prohibition & Redressal) Act,

2013, )

29, Acknowledgement .
Your Directors place on record their sincere thanks to bankers, busi i ltants, end other
ieholders for their continued su ded 1o your Companles setivities during the year under review. Your

pport
Directors also acknowledges gratefully the sharcholders for their support and confidence reposed on the Company.

For, Everest Phermaceies P 00K n'_!‘: ot" bthlghnf the Board
r, Gvarest Phormacoutins &
s W ‘
é%ﬂﬂ_ ﬁm 1‘: Blan

Signator,rasior

Amlta Dhar Au!hor‘s@v?mm?fec:c;
Place: Kolkata y (Director) (Director)
Date: 01/09/2015 ’ DIN: 01598783 DIN: 01724585
»
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Annexure-l

FORM NO.MGT?
EXTRACT OF ANNUAL

EVEREST PHARMACEUTICS PRIVATE LIMITED

Purmuant to Section 920) of the Companles Act, 2013 and Rule 12(1) of the Company (Management & Admiglstration) Rules, 2014

1. REGISTRATION & OTHER DETAILS:

L CIN 196 25046
; ton Date 703/
.| Name of the Co: 2 UTICS PRIVATE LI D
4 | Category/ Sub-category of the | COMP. I?IPBYN%HA 7 INDIAN NON-
A

Company B T, TVC T eV Al
| "Address of the Registered office & |71 JSWAS ROAD, KOLKATA-700037,

WEST BENGAL, INDIA

the Registrar & Transfer Agent, if
any.

contact details
! CONTACT NO.: +91 98300 61221
E- . tapandhar2050@gmailcom .
5.| Whether listed NO
7.1 Name, Address & contact derails of | N. A.

1. PRINCIPAL BUSINESS

ACTIVITIES OF THE COMPANY (All the business activities
contributing 10% or more of the total tupnover of the company shall be

stated):

SI. Name and Description of main products/ NIC Code of the %, 1o total tumover of
No. | services Product/ service the company

% NIL NIL NIL |
1. PARTICULARS OF HOLDING, SUBSIDIARY AND ASSOCIATE COMPANIES:

3. No | Name and Address of the CIN/ GLN Holding/ % of Applicable

Company Subsidiary/ Shares | Section
Associate held
I |NIL NIL NIL [NiC__ NI
s
~
N
i
W COPY
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7 | Iv. SHARE HOLDING PATTERN (Equity Share Capital Breakup as percentage of Total Equiry):
(i) Category-wise Share Holding:-

Category of | Na. of Shares held at the beginaing of No. of Shares held at the end of the % Change
Shareholders i the year [As on 01-April-2014] year (As on 31-March-2015) during

y et | Fhysical | Toml | %of | Demat | Physical |  toml | %o the year

Total Total
Shares Shares

A, Promoters - -

(1) Indian
{a)  Individual/ 0 3000 | 5000 | 100.00 0 5000 | 5000 | 100.0 NIL

HUF
(o) Central Glovt

(c) State qut{__s) . . & o x
(d) Bodies Corp. - . . .

{c) Banks/ FI - - Fi 3
(5 Any other s % P . s s 2
Sub-Total (A)(1)i- (il 5600 | 5000 | 100. o1 5000 5000 | 100.00 NIL
(@) Foreign
(a)NRIs- Individualg . = = . 7,

(b)Other - - - 3 5
Individuals v

(c) Bodies Corp.
(¢) Banks/ F1

(f) Any other = R o = =
Sub-Total (A)(2)- NIL NIL NIL| NIL| NIL NIL NIL [ NIL NIL
3000 | 100,00 NIL

4
:
8
8

Total
Shareholding  of '
Promoter
LIA=(ANDHANZ)
B, Public
Shareholding
1. Institutions
2) Mmunlﬁl-_\_.\l\ds - . =
) Banks/ F1 - . . . 2
¢) Central Govt - - . ’ 5
d) State Govt(s) S 5 2 3 s
;_) Venture Capital - 5

f) lpsurance - . e 5 = s

Companiés :

£) FIIs

h) Foreign
Venture
Funds
1) Others (specify) - . % : » 5 < 3

YT S

Sub-Toral (B)(1):- NIL NIL NIL NIL NIL » NIL NIL NIL
2, Non-

:"*"i'wg-m........%

o ' THUE COPY

Company Appeal (AT) No.207 of 2020



49

|92

RS T
i) Indian - - . A
if) Overscas - . . . s
b) Individuals . S D - Y E 2
i) Individual - - . . . 3 . 3
shareholders
holding nominal
share capital up
Rs.! Lakh
1) Individual - . . a z .
shareholders -
holding  nominal
share capital in
excess of Rsl
| Lakh ____
) Others (specify) . - < w % s L
s
Sub-Total (B)(2):- NIL NIL NIL| NIL| NIL NIL NIL NIL NIL |
Total Public NIL NIL NIL NIL NIL NIL NIL NIL NIL
Shereholding
C. Shares held by NIL NIL NiL [ ML | NIL NIL NIL | NIL NIL
Custodian for
GDRs & ADRs
Grand Total 0 5000 5000 | 100.00 0 5000 $000 | 100.00 NIL
(A+B+C) v
(ii) Shareholding of Promoters:-
St | ap P Shareholding at the beginning of the Shareholding at the end of the year | % change
No | Name % year [As on 01-April-2014] [As on 31-March-2015] in
5 hold
No. of | % of total | %of Shares No, of | % of total | %of Shares ing
Shares | Sharesof | Pledged/ Shares | Sharesof | Pledged/ | during
the | encumbere the | encurnbere | the year
company | dtototal company |  dtotoral
shares
s har 776 15,40 N.A. 770 5.40 NA. NIL
.| Amar 4.00 A — 200 4.00 A
2, A 230 EX A, N
4, apan Dhar 2 42, A, 42 A, NT
‘Amita Dhar I NA. ~1680 | 23 A NIL
Total 5000 100.00 N.A. E] 100.00 LA, NIL
(iif) Change in Promoters’ Shareholding (please specify, if there is no change):s
[87 TRame Date wise | At the end of the Year
No. |Promoter Decrease in Promoter's ding at the C ve
egl of the Shareholding during the| end of the year [As |Shareholding during
year [As on 01- year specifying the | on 31.March-2015] the year
April- reasons for I
& No. off % of ooml]  No. of] Decrease (¢.8. o off % of wtal] No. of] % of total
Shares| Sharesof  Shares Allotment/ Transfer/ | Shares| Sharesof| Shares| Shares ofl
the Bonus/ Swear Equity, the.
ete.) ;
1. [NA. 100.00 N E
DURING THE
PERIOD UNDER
Total 5000{  100.00 .
DURING THE
PERIOD UNDER
REVIEW

-1
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(iv) Shareholding Pattern of Top Ten Shareholders:-
"‘ (Other than Directors, Promoters and Holders of GDRs and ADRs):
Name of Top) At the ing of the Year Date wise I / At che end of the Year
No. |Ten Shareholders [Sharcholding arthe | Cumulative Decrease in cholding atthe | G ive
-ginning of the \ding during | Shareholding during the| end of the year (A3 ling during
year [As on 01 the year year specifying the | on 31-March-2015) the year
T Frotal Dw':-(w : Toftoal] Mo, of| % of total
: To. ofl % oftoral]  No. off %ol 3 0. [ o, totn
i Shares| Shares of  Shares| Shares of] Allotment/ Transfer/ | Shares| Sharesof| Shares| Shares of
% the the| Bonus/ s\ve;l Equity, the the
. & com| wn ete., compa company|
1 iN.A. NIL| NI B - NA. NIL] NI NIL! NIL|
Total INIL - - N.A. NIL} NIL NIL NIL!
(v) Shareholding of Di and Key Manag rial P 1
5 !Nm ol At the ing of the Year Date wise | / At the end of the Year
No. [Di and| Shareholding at the [ T Decrease in Directot's/ dingatthe | Cumulative
Key beginning of the | Shareholding during KMP's Shareholding | end of the year [As [Shareholding during
Managerial yeor [As on 01- the year during the year on ) 1-March-2015] the year
_] [Personnel - April-2014] specifying the reasons
5 No. of| % of totall h[:; .‘mm"’ Mo, of] % of total]  No or] % of total
Shares| Shuu"?: tafhe/ bonus/ sweat Shares| Sharesof| Shares Shmsdz:ef
- equity ete.):
1. |Tapan Dhar . E
DURING THE PERIOD
2. |Amita Dhar - N NGE
DURING WQCEERIOD
Totall T NOCHANGE

DURING THE i
PERIOD UNDER |
_ REVIEW

V. INDEBTEDNESS (Indebted of the Company including interest outstanding/ acerued but not

due for payment):
Secured Loans Unsecured Deposits Total
excluding deposits Loauns (1n ) | Indebtedness
(10 %) 1) (10 3)
I at the beginaing of the
financial year
i) Principal Amouat 2,6 oocﬁi s.av.ﬁﬁoo NIL 10,99,008.00
due ot pai - . . 2
i) Interest accrued but not due s . - |
| Total (i+iHIE) .« 2,62,008.00 8,37,000.00 NIL | 10,99,008.00
Change in Indebtedness during the
financial year X
* Addition 18,729. 2,90,000.00 . 3,08,729.00
| *Reduction 2,80,137. < - 2,80,737.00
| Net Change % 62,008 2.90,000.00 NIL 27,992.00
Indebtedness at the end of the financial .
Lyear ———
i) Principal Amouat ___ NIL 11,27,000.00 NIL |  11,27,000.00
i) Interest due but not paid - - - -
erest accrned but : . E : :
Total +Hii NIL 11,27,000.C0 NIL 11,27,000.00
|
-3
— \
v
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| VI, REMUNERATION OF DIRECTORS AND KEY MANAGERIAL PERSONNEL:
A. Remuneration to Managing Director, Whole-time Directors and/ or Manager:-

S [Particulars of Remuneration Name of MD/ WTD/ Manager Total Amouat|
No. (In )
1 Gross Salary 3 3 -
(a) Salary as per provisions g -
contained in section 17(1) of
the Income-tax Act, 1961
(b) Value of perquisites u/ 3 ¢
17(2) Income-tax Act, 1961
c) Profits In lien of salary! s
L under section 17(3) Incomoe-
NIL| NIL| NIL} NIL! NIL
L N1 L NIL NIL!
NIL/ NIL| NIL NIL] NIL|
S Others, please speci NIL NIL NIL| NIL NIL|
‘otal (A) NTL! NIL NIL NIL
|Celling as per the Act N.A, NA. NA. NA. NA| |
B, Remuneration to Other Directors:-
:‘L Partienlars of R i Name of Directors Total Amon?l
0.
- . . - NIL
NIL NIL NIL NIL NIL
Others, please specify (Gross
Salary) §
Total (2) NIL NIL NIL NIL| NIL
Total (B)=(1+2) NIL| NIL| NIL NIL, NIL
Total Managerial NIL NIL| NIL; NIL| NIL
Rem 0=(A+B] :
Overall Ceiling as per the Act NA. N.A NA [ NA. N.A,
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52

20|

T TR T T

’ C. Rem! tion to Key M 1al Personael Other than MD/ MANAGER/ WTD:-
St Particulars of Remuneration Key Managerial Personnel
No. -
CEO Company CFBT Total
R S ISR %5 X
’
L Gross Salaty NIL NIL NIL NIL
(:) Salary as per provisions contalned in + - B
17(1) of the In: tax Act, 196
(h) Value of perquisites u/ s 17(2) Im:one-
tax Act, 1961
(c) Profits in Lieu of salary under section
17(3) Income-tax Act, 1961
2 tion NIL NIL | NIL NIL
Sweat ty NIL NIL NIL NiL
Co 08, N NIL NIL NIL |
-_as %.of profit - . .
o S - - l . .
5 Others, please specify NIL NIL | NIL NIL
T NIL NIL | NIL NIL
VII. PENALTIBS/ ruNIsBMBNl'I COMPOUNDING OF OFFENCES
There were 110 p ding of offences during the ycanuded 31.03.2015.
For and on behalf of the Board
for, Everest Pharmesantisc Ot Ud. For, Everest Phar™ weouties L
Wdﬂ,ﬂpa meds Glar
Authorised Sm':wml\_x.x.tor Authorised Sigaetaryf feoid
¥ AMITA DHAR TAPAN DHAR
Place: Kolkata (Director) (Director)
Date: 01/09/2015 DIN: 01598783 . DIN: 01724585
i
|
SRl
R
Y
w TRUE [ém’
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EVEREST PHARMACEUTICS PRIVATE LIMITED

CIN: U51909WB1981 PTC025046

4 71, Indra Biswas Road, Kolkata-700037, West Bengal < Emall: tapandhar2050: mail.com
LIST OF SHAREHOLDERS AS ON 31/03/2018
S, [Name of th Father's/ LF. [Type © rass of the Shareholder Number 0 Faca) Tota) Value of
No. |Shareholder Husband's Name No, |Share Shares| Value of Shares
Hald| Shares (%)
(2 5
7. |Aloke Dhar Cale Sisi Dhar (01 [Equity A, Nivedia Lane, Kolkala- 7701 f00.00]  77.000.00
Share Wi ndia
Amar Naih Late Sisir Dhar 2 |Equity , N Lane, Kolkat 700] 100.00 2]
B India
anir Ohar Late Sisir Dhar Equily |98, Balaram Street, 100.00 2,500
Share  |Jorasanko, Beadon Slreel !
Ko'kata-700008, West
e I
4. |Tapan Dher LHQEE\'EE 04 |Equity - Balaram DOy Streel, 21 100,00 2,10,000.00
Share  [Jorasanko, Beadon Streel,
Kolkata-T00006, West
5 |Amita Dhar Arun Dutta 05 |couty |98, Basram Oey Streel,
Share nko, Beadon Steel,
Kolkata-700008, Wes!
), India
TOTAL

GERTIFIED TO BE TRUE COPY

For and on behalf of:
Everest Pharmaceutics Private Limited

Fur, Everest phamaceuliss PVL 14
. Zj,’?“‘?
Authizes « S

it 24
TAPAN DHAR

(Dlrector)
DIN: 01724585
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MONIK A BHADANI @AN

Chartered Accountant
106, KIRAN CHANDRA SINGHA ROAD, BLOCK: 7,3 FLOOR.
GANGES GARDEN, SHIBPUR, HOWRAH-7MIOZ, W.B.

.

To

The Members,

Everest Pharmaceutics Private Limited
71, Indra Blswas Road,

Kolkata-700037, West Bengal

Report on the Financia) Statements

| have audited the accompanying financial statements of EVEREST PHARMACEUTICS PRIVATE
LIMITED ("the Company”), which comgrise the Balance Sheet as at March 31, 2015, the Statement
of Profit and Loss for the year ended and a summary of tha significant accounting policies and other
explanatory information.

The Company's Board of Dlrectors s responsible for the matters stated in Section 134(8) of the
Companles Act, 2013 (“the Act") with respect to the preparation of these financial statements that
give a true and falr view of the financial position and financial performance of the Company in
accordance with the accounting principles ganerally accepted in India, including the Accounting
Standards specified under Section 133 of the Act, read with Rule 7 of the Companies (Accounts)
Rules, 2014, This responsibility also inoludes maintenance of adequate accounting records in
accordance with the provisions of the Act for safeguarding of the assets of the Company and for
preventing and detecting frauds and other irragularities; selection and apgiication of appropriate
accounting policles; making judgments and estimales that are reasonable and prudent; and design.
Implementation and maintenance of adequate internal financlal controls, that were operating
affectively for ensuring the accuracy and completeness of the accounting records, relevant to the
preparation and presentation of the financial statements that give a true and fair view and are free

from material misstatement, whether due to fraud or error,

Auditor's Responsibllity

My responsibility Is 1o express an opinion on these financlal stataments based on my audit.

| have taken into account the provisions of the Act, the accounting and auditing standards and
matters which are required o be included In the audit repont under the provisions of the act and the

Rules made there under.

| conducted my audit in accordance with the Standards on Audiling speclfied under Section 143(10)
of the Act. Those Standards require that | comply with ethical requirements 8nc plan and perform
the audit to obtaln reasonable assurance about whether the financial statements aré free from
material misstatement. '

An audit nvolves performing procedures 10 ontaln audit evidence about the amounts and tha
disclosures In the financial statements. The procedures salected depend on the auditor's judgment,
including the assessment of the risks of material misstatement of the financial statements, whether
due to fraud or error. In making those risk assassments, the auditor considers internal financial
control relevant to the Company's preparation of the financlal stalemep a true and fair
view In order to design audit procedures thet are appropriate in the4
includes evaluating the appropriateness of the accounting policies d the Ye8s
the accounting estimates made by the Company's Directors, as[¥¥ l,(&gvﬂu

presentation of the financlal statements. 9 ATA |5

§ TRUE Copr
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MONIKA BHADANI

Chartered Accountant
' 106, KIRAN CHANDRA SINGHA ROAD.

BLOCK- B,
GANGES GARDEN, SHIBPUR, HOWRAH-711102. W.B.

3" FLOOR.

v
| believe that the audit evidence | have obtalned Is sufficient and appropriate to provide a basis for

my audit opinlon on the financial statements.

Opinlon
In my opinion and to

aforesaid financial statements give the information required
and give a true and fair view in conformity with the accounting principles

the best of my information and according to the explanations given to me, the

in the manner so required

by the Act
generally accepted in India,

of the state of affalrs of the Company as at 31st March, 2015, and its profit/ loss for the year ended
on that date.

(“the Order”), issued
. 143 of the Companies Act, 2013 dated: 10/04/20186,
" comes under the categoty of exempted company.

. As required by Section 143 (3) of the Act, | report that:-

a) | have sought and d all the ink

= b)
c)
d)

far a8 it appears from my examination of those books.

with the books of account.

8)
taken on record by the Board of Directors, nona
2015 from being appointed as a

f) With respect to the other matters

The Company does not have any
The Company did not have any
\hiere were any material foreseeable
There were no amounts which were
Protection Fund by the Company.

‘L
ii.
losges,

Date: 01/09/2015
Place; Kolkata

diractor in terms of Section
to be included In the Auditor's Report in accordance with Rule
11-of the Companles (Audit and Auditors) Rules, 2014,
information and according 16 the explanations given to me:-

pending litigations which
long-term contracts including derivative contracts for which

1. The explanations and detalls as required under the Companies (Auditor's Report) Order, 2015
by the Central Government of Indla in terms of Sub-Section (1 1) of Section

ls not applicable to this Company as it

and explanations which to the best of my

knowledge and bellef ware necessary for the purposes of my audit
In my opinion, proper books of account as required by law

have been kept by the Company S0

The Balance Sheet and Statement of Profit and Loss dealt with by this Report are in agreément

In my opinion, the aforesaid financial statements comply with the Accounting Standards specified
under Section 133 of the Act, read with Rule 7 of the Companies (Accounts) Rules, 2014,

On the basis of the written representations recelved from the directors as
of the directors is disqualified as

on 31st March, 2015
on 31st March,
164 (2) of the Act,

in my opinion and to the best of my

would impact its financial position.

required to be transferred 10 the Invastor Education and

Woaika /jhm]a wi

Monika Bhadani
47 Chartered Accountant)
Membership No.: 304748
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Indra Blswas Road, Kotkata-700037, West Bengal
b e  BALANGE SHEET AS AT ST MARCH, 2018y
PARTICULARS Note No. Figures as atthe end | Figures as atthe and
34at March, 20 o re) 4
1) Share Holders Fund
#) Share Capite! 1 5,00,000.00 5,00,000.00
v} Reserves and Surplus 2 (14,19,624.00) (!4.0'..500.00)
M ived nst Shace Warrant > -
At ) - . 19,624,00 9,0,660.00]
2) Share Application Maney pending a a
i Allotment
3) NonCurrent Liabllities
a) Long-Term Botrowings 3 11,27,000.00 10,69,008.00
b) Deferred Tex Lisbillies (Net) 5 >
¢) Other Long-Tesm Liabiilties - .
d) Long-Tem Provisions - &
11,21,000.00 10,98,008.00
4) Currant Liabliities
&) Short-Term Borrowings -
b) Trade Payables - -
¢) Other Current Liabiiities 4 3,000.00 3,000.00
d) Shor-Term Provisions = A
3,000.00 éﬁ'ﬁoﬁ
% TOTA 2,10,376.00 7,00,448.00
1l ASSETS ’
1) Non-Current Assets
a) Fixed Assels 5
() Tangible Assets 2,00,613.00 1,.60613.00
{ily Intangible Assets B =
(i) Capital Work in Progress 2
(Iv) Intanpible Agsets under development =
b) Non Current investments. -
) Deferred Tax Assets (Net)
d) Long-Tarm Loans and Advances . .
o) Other Nen Gurrent Assets X .
3:00,813.00 50,613.00
2) Curtent Assels
a) Current lnvestments x S
1) Inventories - =
) Trace Receivables & 2
d) Cash and Cash equivalents -] 9,763.00 983500
) Shon-Term Loans and Advances 5
) Other Current Assets . .
9,763.00 9,835.00
v
TOTAL 2,10,378.00 2,00,448,00
SIGNIFICANT AGCOUNTING POLICIES & N TES 8 * -
TO ACCOUNTS
For, Everest Phammepsticn P avkkd Limited
A 3 ED
%, fisod SignaleryfOi=ctar \N TERMS OF MY REPORT OF BVEN DATE: ANNEXI
r.'é‘vaml Pharmaceutias Pvi, LIC.
s 4
,o.\.)ea Ijhbp’dn ;
e s St Do A
DIRECTORS e tonike Bhadani
(Chartered Accountant)
Dated; 01/68/2015 Membership No.304748
e h
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EVEREST PHARMACEUTICS PRIVATE LIMITED

74, Indra Biswas Road, Kolkata-700037, West Bengal

DED ON 31ST MARCH, 2015

Figures for the year Figures for the year
ended on st March, | ended on 31st March,
—l0E

Puschase of Stook-in-Trade

Changes In Inventories of Finished Goods, Work-in-
Progress and Stock-in-Trade

Employee Benefit Expense
|Financial Costs

Other Expenses i
Total Expenses

. Profit before Exceptionsl and Exire-Ordinary
Items and Tax

V1. Exceptional ltems
Vil Profit before Extra-Ordinary tems and Tax (V-
Vi)

\VIil, Extraordinary ltems

\X, Profit befora Tax (VIl - VII))
X. Tax Expenses:

(1) Currant Tox

(2) Deferred Tax

XI, Profi (Loss) from the Pericd from Continuing
Operations

XIl. Profit/ (Loss) from Discontnuing Operations
X1, Tax Exp of Di Operations

XIV. Profi/.(Loss) from Discontinuing Operations
(X - X1 3

XV, Profit/ (Logs) for the Period (X1 + XIV)

XV1, Earning per Equity Share:
{1) Basic
(2) Dilated

4,140.00 % %ggo
4,140.00 3,

204A

3
2.204.00 —3%
{160.00)

(10‘064.56)

T18,064.00) 11€0.00)

4 S
(ie 064.36[; (180.00)f

116.084.00) T780 00)

( 130&0_)1

SIGNIFICANT ACCOUNTING POLICIES & NOTES
TO ACCOUNTS

. Ff&ﬁeyomgmmmm Bfpgiimied

BNE T i

(Amita nmﬂsed Signater,. ZiRciol
DIRECTORS

Dated: 01/08/2015

//"‘70'\-7(4 /3ha/‘ﬂ«-‘
thonlka Bhadani

(Chartared Accountant)
Membership No.30a7a8
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SR VS Y
EVEREST PHARMACEUTICS PRIVATE I.IMITED
74, Indra Biswas Rqad. Kolkata-700037, Wast Bengal
NOTES
STMArZ0TS STMeraCia |
NOTE- 1
SHARE CAPITAL
Authorised Capltal
5,000 Equity Shares of Rs.100/ each 5,00,000.00 5,00,000.00 |
% 5,00,000.00 5,00,000.00
Issuod, Subscribed and Pald up Capital
5,000 Equity Sharas of Rs,100/- each paid up 5,00,000.00 5.00,000.00
5.00.600.08 55050000
Disclosure:
1. All the Equity Shares carry equal nghvs and obligations inciuding for
dividend and with respect to voting.
2. No shares of the Company are haid by fte Holding/ Subsidiary Company.
3.Name of the Sharehoidars holding more than 5% Sheres: 31-Mar-2015 31-Mar-2014
No. of Shares %] No.of Shares %
> Aloka Dhar 770 | 15.40] 770 | 15.40
> Semir Dher 250 | 05.00 250 | 05.00
> Tapan Dhar 2,100 | 42,00, 2,100 | 42,00
> Amita Char 1,680 | 3380 1,680 | 33.80
hﬁbrs- . 31-Mar-2015 3iMar20i4
REVENUE AND SURPLUS L}
[Securitiea Premium Account
linvestment Allowance Reserve 2.853.00 2653.00
Profit and Loss Account
Opening Balance (14,04,213,00} [14,04,053,00)
> Agdition/ Sublraction during the year (18,064 00) (160.00)|
Closing Balance 422277 14,04,213
Total 14,19,624 14,01,560.00
NOTE 31-1ar2015 3iMar2014
LONG-TERM BORROWINGS
> Stete Bank of India (Lake Town Branch)* - 262,008 00
*Repald with inlerest during cumen! F.Y.
> Tapan Dhar 6.27,000.00 4,87,000.00
> Amits Dhar 5 3 60.000.00
11,327,000 10,53,008.00
Fog, € P
°¢o%%mzwwmm ’
’ IN TERMS OF MY REPORT OF EVEN DATE: ANNEXED
M 2
s
Draids G- :
“""“"g&g&f\omedsbrmwzfmem qu./va /yheo)an.
DIRECT: B o Monika Bhadani
hartered Accountant)
Dated: 01/08/2015 emberahip No.304748

Company Appeal (AT) No.207 of 2020
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P s =
EVEREST PHARMACEUTICS PRIVATE LI ITED ‘
74, Indra Biswas Road, Kolkata-700037, West Bengal 3
NOTES
NOTE-S 31.Mar-2015 —3idMer2014
OTHER CURRENT LIABILITIES
Llablities for Expenses {Audit Fees) 3,000.00 3,000.00
Others - 0
X1 I 11
. e dadiioe RS
NOTE-6 31.Mar-2015 ~31mar-2014 |
FIXED ASSETS |
Leasehold Land (At Cost) 1,30,643.00 1,30,613.00
> Add: Development Expenses 79.0@.00 50, .00,
: Togta00] 18081500
ekl NI
NOTE-T 31.Mar-2018 31-Mar-2014
CASH AND CASH EQUIVALENT
Cash 2t 8ank (Balance in Current Account) 1,026,00 1,026.00
Cash In Hand (as certified by the Management) 8,737.00 00
5,763.00 ~5,835.00 |
I
NOTE-S 3]-Mar-2016 TiNar2014 |
OTHER EXPENSES
Audit Fees 3,000.00 3,000.00
Bank Loah Inerest Pald* 18,729.00 -
Ganeral Expensas 47, 52000
04,00 3,520,
Far, B rmaceutics Private Limit d
*br.g&em aimancuties P, bd. 2
e : |\ TERMS OF MY REPORT OF EVEN DATE: ANNEXED
apan o =N 3
Aalhorised Signatory/Director SN B
For, Everest Pharmaseuties Pt L. /& DAL \_;9_‘;\
oy fe R ;42 an
i onan JHi s Qeam - (12', oo A Jonilea / hodan
OIRECTORGthorised Signatory/Director : Wary || wonikaBradani
) ! /f‘ ;//f (Chartered Accountant)
Datad: 01/08/2015 _\f:x \“,:!.GS“_‘:/Q/ / Membership No.304748
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.

EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Indra Biswas Road, Kolkata:700037, West Bengal

Road, Kolkata-
NOTE-S
0 S C TS
A. SIG N CO! G POLICI

(1) Basis of Preparation of Financial Statements

The ﬁnanéial Statements have been prepared using historical cost convention in accordance
with the generally accepted accounting principies in \ndia issued by the Institute of Chantered
Accountants of India and in accordance with the relevant presentational requirements of the

Companies Act, 19586.
(2) Accounting Pollcies

A ting policles not sp ially referred to othefwise ere consistent and consonance with
generally acoepted accounting principles. Y

(3) Fixed Assets and Depreciation
Fixed Assets are stated at thelr original cost.
(4) Revenue Recognition

All Income and Expenditure are accounted for on accrual basis. Provision is made for all known
expenses.

(8) Provision, Contingent Liabilities and Contingent Assets

Provisions involving substantial degree of estimate in measurement are recognized when there
is a present obligation as a result of past events and it is probabte that there will be an outflow of
resources, Contingent Liabilitles are not resognized but are disclosed in the Notes. Contingent
Assets are neither recognized nor disclosed In the financial statements.

u EARENDE RCH, 2015

’

(1) There Is no employee in the Company during the year under review.

(2) The credit outstanding with State Barik of India (Lake Town Branch) has been repaid in full ‘

as per Court Order dated: 28.04;2014.
(3) In view of losses incurred during the year no provision for taxation has been made.
(4) Related Party Disclosure
Information given in accordance with Accounting Standard-18:~
(0 Mmmmmmﬂﬁuw

Mr, Tapan Dhar
Mr. Amita Dhar

Contd, on Page-2

L4 TB(E COPY
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T R I S MY A e AT ———
= Page-2 = ~
4 (i) Transactlons with Related Parties:~
Re!a:t.d Party Relation  Particulars ki .03.20(1?6) 31 .03.201{4
Tapan Dhar Director  Unsecured Loan 6,27,000.0 4,87,000.00
Amita Dhar Director __ Unsecured L.oan 5,00,000.00 3,50,000.00
(5) The Campany has not accepted any public deposit during the year.
(6) Reruneration to Auditors: 31,03.2015 31.03,2014
) &9
For Statutory Audit 3,000/ 3,000/

(7) The Company is'a Srhall and Medium Sized Company (SMC) as defined in the Companies
(Accounting Standards) Rules, 2006. Accordingly, the Company has complied with the
Accounting Standards as applicable 10 a Small and Medium Sized Company.

(8) The Company has nct received any intimation from *Suppliers" regarding thair status under

the Micro, Small and Medium Enterprises Development Act, 2006 and hence disclosures, If

any, relating to amounts unpaid as at the year end together with interest pald/payable as
required under the said Act has not been given.

(9) The figures for the previous year have been rearranged/ re-grouped wherever necessary.

(10) The management has certified that there are no other matters and/ or claims invalving the
Company and for which liabliity may arise at present or in future and/ or which may
otherwise requife any disclosure on the face of the accounts and/ or'in Auditors’ Report, etc.
or otherwise.

For and on behalf of the Board of Directors
For, Everes! Phasmaceutiss Pl Lid.

qmm‘ Sianaiony/Director
apaﬁ’e( h'gr o

{Director)
“For, Everest Phamncauties Ak

il ftar

.wA V"70n e _/?})a P

A% ienatoryficactor Monika Bhadani
m a (Chartered Accountants)
(Director) Membership No.: 304748

Dated: 01/09/2015
Place: Kolkata

Company Appeal (AT) No.207 of 2020



62

266

I3

EVEREST PHARMACEUTICS PRIVATE LIMITED -

i CIN: U51909WB1961PTC025046
] 74, Indra Blswas Road, Kolkata-700037, West Bengal < Emall: tapandhar2050@gmail.com

DIRECTORS' REPORT

To;
The Shareholders Members of
EVEREST PHARMACEUTICS PRIVATE LIMITED,

Your Directors have pleasure In submitting the Annual Report together with audited Financial Staements of the
Company for the financial year ended 31st March, 2019.

1. Financinl Results

PARTICULARS 3032019 31/03/2018

(9] (9]

Total Income for the Year 1,260.00 3,545 00

Less: Total Expenditure for the year including 3,840.00 3,935.00

. Depreciation and Amortization Expenses

Profit or (Lass) before Taxation (580.00) (390.00)

Current Tax ! - -

Earlier Year Tax e

Deferred Tax . .

Profit or (Loss) After Taxation (580.00) (390.00)

Balance Carried to RESERVE AND SURPLUS A/C (14,23,812.00) (14,23,232.00)

2, Dividend_

The Company-during the financial year has suffered loss ond also in view of accumulated losses [rom previous

years, the question of any dividend does ot arise for the period under review.

3, Reserves nnd Surplus
The Board proposes that the Net Loss for the F.Y, 2018-2019 of T(580.00) 10 be carried forward to RESERVES

AND SURPLUS of Balance Sheet of the Company. The tota) Reserves of the Company, therefore, futher depleted
and stands at & negetlve figure of T(14,21,159.00) at the end of the financial year 20(8-2019,

4, State of Company’s Affairs and Future Outlook

i The Company was supposed to engoge in those business activities as stated in its Memoranduin of Association of
the Company during the period under review. However, the Company during this financial year also has not beea
able to earry out any business activity due 10 uaavoidable circumstances, In future the Company will want to follow
through-with its main business objectives and also will like (o explore new opportunities in market and expand its

business prospects.

5. Material Chonges and Commitments
No other rial itments have occurred which affect the financi ition of the C

- or r | v
during the perfod under review or from the date of close of the concerned financial yeur till the date of this report

6. Conservtion of Energy, Techuology Absorption, Roreign Exchange REurnings and Outgo

The provisions of Section 134(3)(m) of the Companies Act, 2013 read with Rule 8(3) of the Companies (Accounts)
Rules, 2014 relating to conservation of energy and technology absorption are not applicable to our Company. There
was no foreign exchange earnings und outgo during the year under review.

7. Risk Management Poliey
The Compeny presently does not have any Risk Manngement Policy.

8. Corporate Socinl Responsibility (CSR) Policy

Pagetcld

Company Appeal (AT) No.207 of 2020



63

27

e LB

9, Particulars of Loun Gunrantees and oy

There were no loan. puaraniee or myestinent a
during the year urider review ond hence 1he said provisi

estments under Section 186
Company under Section 186 of the Companies Act. 2013

on is not applicable.

10, Particulars of Contracts or AIT

{ Made With d Parties

Thyere was no contract or asrangement ‘made with related parties 45 defined under Section 188 of the Companies

Act, 2013 during the vear under review.

11. Explanation or Commments on Qualifications, Reservations or Adverse Remarks ot Disclaimers Made by

the Auditors and the practicing Conipany Secretary [ the Reports
There wers no qualifications. reservations or adverse remarks made by the Auditors (n thelr report. The provisions

relating to the report from practicing Company

Secretary is not applicable to the Company.

12, Company’s Poliey Relating to Director Appointment, Payment of R tlon and harge of Thelr

Dutles

The provisions of Seetion 178(1) relating to t
appliceble to the Campany and henees the Company
: .

of Nomination and R jon Commiree are not

has not devised- any p.olicy relating to appointment of

Directors, payment 10 o

lons, positive saributes, independence of

o q
Directors and other relaied matters as provided wnder 178(3) of the Compenies Act. 2013

13, Extract of Annual Return

The extract of Annual Retuni as on the financial
visions of Section 92(3) uf the (Cempanies At

year ended on March 31, 2019 in Form No.MGT-9 pursuant to the
1. 2013 read with Rule 12(1) of the Companies (Management and

Administration) Rules. 2014 b5 Turnished herewith as Annexure-l and together comprise it integral part to this

Report.

14, Number of Board IMeetings

The Company had 5 (Five) Board Meerings on

during the year under review.

15. Committee Meetings

2510612018, 01/09/2018, 29/09/2018. 3 ll[IIIOlB and 30/03/2019

The Company Is not required 10 cousiitute any Committees of Directors or KMP, hence, no such Committes

Meetings was conducted during the year under review.

16. General Meetings of Shurcholders/ NMembers
The Annual General Mezling { A.G.M.) of the Shareho

\ders/ Members of the Company peraining 10 (he F.Y. 2017-

2018 was held on 29/9/2018 during tlie period wwer review.

17. Detalls of Subsidiary, Joint Venture oy Assocint
The Company has no any Subsidiary, Joint venure ar

| 18. Statutory Auditor(s)

Pursuant 1o the provisions of Suction 139 of the Com
Bhadani, Chartered Accountant (Liowrah) [Membershl

nnual General Meeting of the Company
2014-2015 till 2018-2019 and to hold the offl
the ensuing ACM of the Company. The Auditor(s),
rendered a centificate 10 the effect that if she is re-8

Asscciate Company. v

panies Act, 2013 and the rules frumed thereunder, Ms. Monike
p No.: 304748) was appointed us the Statutory Audilor(s) 11
held on 30/09/2014 for 8 term of § (five) financial years, Le. from
¢ of the Statutory Auditor(s) of the Company till the conclugion of
being eligible, have offered herself for re-appointment and
ppointed, It would be in accordance with the provisions of

Seetion 141 of the Companies Ack, 2013, The Board proposes and recommends her name for the office of the

Starutory Auditor(s) of the Company for another term Of
11/03/2020 to the year endiing 31/03/2024 and hold office

Tha Notes on financial statement referred to In the A
further comments, 1he Auditors Repon dues not conta

19. Deposits

£ next 5 (Flve) financial years, i.e. from the year ending
i1l the conclusion of the AGM 1o be held on 2024,

uditors' Report &re self-explanatory and do not call for any
in any quelification, reservation or adverse remark,

The Company nelther pecepied AoF rRNEw S Iy Deposits during the year under review,

20, Directors

No new appolntment and resignation of any director o

review.

¢ change has been made in the Board during the year under

page 20f 2
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No new appointment and resignation of any director or change has been made in the Board during the year under

review.
’x 21, Declaration of Independent Direct A
. The provisions of Section 149 pertaining 10 the appointment of Indepencent Directors do not apply 1 our (|

Company.

WW

fn accordance with the provisions of Section 134(5) of the Companies Act, 2013, your directors confinn that:

a) in the preparatio nual accounts for the financial yesr ended 31st March, 2019, the applicable
accounting stand followed along With propes explanation relating (o material departures;

b) the directors had selected such accounting policles and applied them consistently and made judgments and
estimates that ent 50 88 to give 8 true pnd fair view of the state of affairs of the

y 25 at and of the Profit of Loss of the Company for that period;

c) the directors had taken and sufficlent care for the maintenance of adequate accounting secords in
accordence ompanies Act, 2013 for sefeguarding the assets of the company and for
preventing aud and other irregularities;

. d) the directors hed p the annual accounts 00 & golng concern basis, and

e) the directors had systems to ensure compliance with e provisions of all applicable laws and

that such systems ©d operating offectively. X

23, Disclosure 0
The Provisions ol
the Board and its

24, Details of Signi
No signlﬂungmd

25, Internal Finan
There are adequate

ts business.

26. Secretarial Audit
The Provisions requirk

27. Particulars of Lmpl
During the yeer, subject

ificant and Material Ords
materia} orders have been

ermal control p

Company whose
(Appointment and Remuneration

28. Disclosure under the Sexusl
Redressal) Acty 201
During the year und
the provisions of the

2013.

29, Acknowledgement
Your Direotors P
their continued suppo
knowledges gratefully

staksholders for

Directors a1so acl

Place: Kolkata

Date: 28/06/2019

of Managerial

up to the prescribed \imit as provided in the above

ompany has
ment of Women &

of Audit Committee o
penies Act,

nd Providing Vigll Mechanism

2013 read with Rule 6 and 7 of the Companies (Meeting of
2014 ure nol applicable l the Company.

ers Passed by the Regulators or Courts 0¥ Tribunals

passed by eny regulator or court of wribunel against the Company.

rocedures commensurale with the size of the Company and nature of

ng seorerarial audit is riot applicable © the Company.

rement of disclosing the details of remuneration of every employee of your
the prescribed limit &s mentioned in Rule 5(2) of the Companies
Personnel) Rules, 2014, no employee WS being paid remuneration

said rules.
Harassment of Women at Waork Place under (Prevention, Prohibition and

no woman employee and no complaint has been filed pursuant 1o
1 the workplace (Prevention. prohibition & Redressal) Act.

ir sincere thanks 10 bankers, business associates, consultants, and other
1 extended 10 your Companies activities during the year under review, Your

{he shareholders for thelr support and confidence reposed o7 the Company,

For, Everect Phampauties §irbidana on benall of the Board

Y ?M_ ‘ J"rvr;&fJi «,3':‘-,:

puthorised SignatoryPectr
Amita Dhar .y Tapan Diar
(Director) (Direetor)
PIN: 01598783 DIN: 01724383
’ page 3083
{RUE COF
Z l ;\ 2 I
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FORM NO.MGT 9
EXTRACT OF ANNUAL RETURN

Pursuant to Section 920)

1. REGISTRATION & OTHER DETA.!LS

EVEREST PWCEWCS PRIVATE LIMITED

of the Companies Act, 2013 aud Ruie 1201) of the Compasy (Management

.| CIN U5190! 1961PTC025046

.| Regi on Date 703/1961

_| Name of the C EVEREST P EUTICS PRIVATE L ED

4,| Category/ Sub-category of ther| COMPANY LIMITED BY SHARES/ INDIAN NON-
Company GOVERNMENT COMPANY

5 | Address of the Registered office & | 7), INDRA BISWAS ROAD, KOLKATA-T00037,
contact details WEST BENGAL, INDIA

& Adansinlstration) Rules, 014

CONTACT NO.: #91 98300 61221

B 2 ta) r2050@gmail.com
NO,

N. A.

6. listed company
7.| Name, Address & contact details of
the Registrar & Transfer Agent, if

el

any.

1. PRINCIPAL BUSINESS ACTIVITIES OF THE COMPANY (All
contributing 10% or more of the total turnover of the company shall be stated):

the business activities

Sl Name and Description of main products/

Company Appeal (AT) No.207 of 2020

; Wi Code of the | % to total rumover of
No. services Product/ service the company
1. NIL NIL NIL
1. PARTICULARS OF HOLDING, SUBSIDIARY AND ASSOCIATE COMPANIES:
S No | Name and Address of the CIN/ GLN Holding/ % of Applicable
Company Subsidiary/ Shares | Section
Associate held
L NIL NIL NIL NIL NIL
H
=
=
+aug COPY
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V. SHARE HOLDING PATTEIUN (Equity Share Capital Breakup as percentage of Total Equity):
(i) Category-wise Share Holding:-

“| [Category znl‘",mﬁo—gf'gﬁ;?t;l‘wl—n; Thebeginmingui | No. of Shares Teld atthe cnd of the | % Change
r Shareholders the year |As on 01-April-2018) yenr [As on 31-March-2019] :urmg
B s S S T e the yeat
§ t5emmt Fhysienl | Total | _duof | Demat Physical | ol | of i
] | Total Total
: | Shares Shares
A Promoters | e -
(1) Indian \-_‘_—L . e
@ Individual/ | ol T 5000 smoEm.oo ] 5000

(b) Central Govt
St Govila)

{e) Banks/ F1 S (i Z
{0 Any other T B =5
Sub-Total (AN1)i- —=5, 5000
R
AT 7 g~

®)Oth " l A !
ln)cg:idzlls l g

*| S

(c) Bodies Corp

- ettt o

(e) Banks/ Fl

B eatm I I

(f) Any ather 1 : =2 ot . d

|t e o o] - ——— - —— e e e s o

Sub-Total (A)2):- 1 NIL | Nll:] NIL NIL NIL NIL NIL NIL NIL
=%~ 5600 5000

B i S

e -

Total 5000 0000 0 5000 5600 | 100,00 NIL
Shareholding  ©of | | | \
Promoter ' \ \

AYHANR) L b
B. ~ Public |
Shareholding 1 ! ; i
1, institutions____
2) Mutual Funds |
bb) Banks/ F1
¢) Central Govt st 2 ] e ' % < = s
CECTISCTON S S - T : B :
&) Veawre Capital [ - .

Punds i e e
f Tnsurance | - ot ) . l . . . . :
) Flls ; TN : : : :
h) Foreign
Venture  Capual
Others ! o 5 ] . 7l
DouR N ) . P ]
Sub-Total (B)(1):- : NIL ; NIL NIT | Nl!. NIiL NiL NIL NIL NIL
2. Non- | Y

g1 ] ""'""'l"-""f e _ g - =l

Tns o
) Dodies Compr_ 1 * i oo b e

S

el

| S-S
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’—— s aA—
owm | : S . W 3y
) individuals : - : g
410 e v # : :
i shareholders :
f holding _neminal
share capital up ©
L IS~
ﬂ) Indlvidun] < % z X
shareholders
NIL | NIL NIL -
' 1w NID| ML
' F i i
BYZ) b i s e g
Shaves hetd by | ML, N Nn.'i NIL| NIL NIL NIL
for | ¥
== P G000 ’i}ﬁ'*’lﬁm ST 5a00 | 5000
R Qe ..:..,__L_.. —
(if) Shareholding of Promoters:-
SL Shareholding at the afthe | Sh 1ding at the end of the year % change
No ﬂ’.‘m"ﬁ""“’"’ ‘ ymlA: on 01 Aprll 0T [As on 31-March2019] in
" | harehold
| o, 01 | % of wtal ol Shares To.of | % of total | %of Shares ing
. Sharis | Shares of Pledged/ Shares | Sharesof. Pledged/ during
the | encumbere e | encumbere the year
company | 4w total compuny | dtototsl
A | shares shares J
M 7T A MO Y. 1 . 7 (0 ) L)
; A_mamggpphar : I . 4.00 l TINA 200 00 A, NIL
; AR T 1] “NA 250 00 A. NIL
4. | Tapan Dhar i 32.00 NA. 2100 22.00 N.A. NIL
5. [ Amita Dhar ___ ~legn | 3360  NA, 33,60 A NI
Tomi ] __su0u | 10000 N.A. 5000 | 100.00 N.A. le
(iii) Change in Promoters’ Sharebolding (please specify, If there {s no change):-
4 |
!SI. Name 3!'“’_—Kt_dxemlnmn§dmer ‘Date wise 1 ‘At the end of the Year
"No, {Promoter barion ahe | C "iuemm in Prmwr’- Sharehoiding ut the | Cumwlative
4 pegmning of 1he |81 iding dluring holding during the| end of the year [As |shareholding during
| yeas [As on - the year rspeclyingthe | on 31-March:2019) | theyear
o AAL20IEL - ‘ reasons for
T R O Decrease (e To ofl % of toral] No. of| % of total
Shaml Shares of | Shares! Shlmnll Allowment/ Transfee/ |  Shaces| Sharesof| Shares Shares of
the! he| Bonus/ Swear Equity, the m
T | .mgpuml’ com) \m_g N etc) | 0 ¢
00 e | | NGE 5000 100.00/ 00) IOMIO
\ DURING THE
‘ l muoo \mxm
Totall 5000  100.001 qorTiy N cm\Ncr. 00| 100.00]  soo0, 100,00
¢ | D G THE
u Ry PERIOD UNDER
b sl sasitie ST S i zoikee
S, S P 5 _...-_________,.__———————-"—""-L
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Top Ten Sharcholders:-

(iv) Shareholding patiern of
(Other thap Directors, Promoters and Hotders of GDRs and ADRS):
A Fapl AT he b "nirf;'o—ii}'\c"?c':fr— | Omie wise ncrease/ At the end of (he Year
e the | Cumuintve Decrease in areholding at the Tumulative
beglnning of the \Shmm\dim during [Shareholdiog during the| end of the year {As | shareholding during|
. year{Asunul- ! the year year speclfying the | on 31.March-2015) the year
.-‘I_._'W“‘N”L... ) pensons for Increase/
Mo of] “eol m\nd’ e of] e of toial (eg
{ Shares| Sharesoli  Shares Shures of ot/ Teansfer/
| thed
' compuiyl .
. _@&T
-

of Di and Key M

L s e g
ST T A Beginning of The Year

Leompany. .

b5 I

Tapan Dhar*

i

Amita Dhar —r—foiﬁ[ 7
| i
g Toiiﬂ‘_ RO =
{ i

R A0 YR T B

head

" Date vise
' ecrense in Director's/ { Shareholding st the

. [Name
No, |Directors and]|Bharehoiding it the | Cumulafive
K o beginnig ol i Sharehokding during. K MP's Sharehoiding | end of the year (As [Shareholding during
Managerial “year |Ason Ok the year ,  doringthe yeat on 31-March-2019) the yeat
Personnel ' Aprle201 8] specifying the reasons
.——-—-—"-~»—r——<-?'~"‘-—f"’— TR | tor increase/ decreast |
No. of; "o vl totai N of] %9 0l Loiak (.. allotment/
5 8 : i ¥
Shwres) M"““,::. Shares Shnm“t \cansfer/ bonus/ sweat
X equity ete.):

i
1 compay,

At the end of the Year
umulative

ncrease/

interest outstanding/ acerued but not

v. INDEBTEDNESS (I ; of the C
due for payment):

y

| B

e EERT | —SeaureiTowns | Unsecured
¢ excluding deposits Loans Iadebtedness
e e i A in? 2
Indebted at the beginning of e |
ancial year e e e [N IS
i) Principal Amonnt NIL 11,27,000.00 11,27,000.00
Inter but aot paid _ _ ) e ) (SSRGS E :
ed butnotdue _ _fo e - e 54 B 2 '
T RN NI 11,27,000.00 NIL | 11,27,000.00
Change in Iniebtedness durisy the | i
 flnanelOne e = : | e
i it ia . 40,000.00 | . 40,000.00
: M L7 i = I :
Net Change ST F__ Nl 40,000.00 NIL 40,000.00
Indebtedness at the end of the financial
C7 —— ;
s e R L T T
i) Princlgal Amount re Wit T 11,67,000.00 NIL | 11,67,000.00
) Interest dug but oot paid, = - A=
Tnterest accrued buynotdwe L oo L_._.__—
otal (HHLHIE) g e NI
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L. RBMUNERA’HON OF DlRlsC CORS AND KEY MANAGERIAL PERSONNEL:
AR 31 1o N (rector, Whole-time Directors and/ or Manager:-
e i e saaipe ppAETE S T U]
Particulars of Remuneration ) Nume of MD/ WTD/ Manager Total Amon.m
e Lo by Vi e
! ) = ; 2 '1:]. =i
e T LT - -
(l) Sllm a8 per provislum . ’ v 3
ontwined in section 17(1) of!
me Income-{AX ‘l_\_c!,__l_%l L
(b) Value of perquisites u/ x| B £ i
17(2) Income-tax Ac Act, 1961
() Profm Tin fien of nalun‘ = s
O e section 17(3) Income:|
l  ——— 4t
- * NIL| NIL| NIL
— Wil NI NIL
NIL| NI NIL!
NIL| ! NIL NIL!
NIL| NIL| NIL|
N.A.| N.A. N.A.
B. Remuneration to Other Directorsi-
[SL 'ancnlnrsnrnmun:m{b_n" T " “Name of Directors Total Amount
5_"-'— e e LS st (ln %)
Ind«,g ent Directors | __ oo s . - NIL
Fee for unemﬂng Board or| . - . 9
irree meotings | —— H NoTe
e ol o) = 2 S 2 :
, please specity . __ L. s . : : :
NIL| NIL NIL! NIL| NIL
1 = .
1 x :
|
|
NIL| NIL/ NIL| NI
e NIL) INIL NIL NIL)
Managetial NIL, b NIL NIL| NIL
: mgundong_)\ﬂi) B (S U 35— |
Ov«aﬂCeﬂlnguputlwAd i N.A.| N.A N.A. N.A. N.A

| W U
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C. Remuneration to Key Managerial Personne! Other than MD/ MANAGER/ WTD:-
SL Particulars of Remuneration Key Managerial Personnel l
No. A ;
CEO Company CFO Total
§ Y (In s
/ 1 Gross Salary NIL NIL NIL NiL
(a) Salary as pcr provisions contained in . . . ¢
17(1) of c-tax. 1961
(b) Value of perguisites u/ § 17(2) Ir - -
tax Act, 1961
(c) Profits in liea of salary under section
17(3) Income-tax Act, 1961
2 5 ion NIL NIL NIL NIL
3 Sweat Equity NIL NIL NIL NIL
4 Commission __ NIL. NIL NIL NIL
- a3 % of profit - - - .
5 Others, plense specify NIL NIL NIL NIL
Total NIL NIL NIL NIL
VI PENALTIES/ PUNISHMENT/ COMPOUNDING OF OFFENCES
Thm were no p i 1p 1g of offences during the year endld 31.03.2019,

For and on behalf of the Board
Fof. Everest Phemacautias Pyi LidF a7, Fw' e AR T

Am\lb: Q [P
- Auﬁ\odu ) R
e ROt ' ‘x’APAN DHAR
Place: Kolkata i . (Dlrector) (Dircctor)
Date: 28/06/2019 DIN: 01598783 DIN: 01724585
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EVEREST PHARMACEUTICS PRIVATE LIMITED

CIN: U51909WB1961PTC025046
71, Indra Biswas Road, Kolkata-700037, West Bengal < Email: tapandhar2050@amail.com

[OF § REHOLDERS 19
£ Sl [Name of (he|Father's/ L.F. [Type of|Address of the Shareholder Numberof] _ Faca| Tolal Velue of
No. (Sharsholder Husband's Name |No. [Share Shares| Value of Shares
Hold 5har;| (T -

(%)

1. |Aoke Dhar Late Sigir Dhar |01 BA, Nivedita Lane, Kolkata- 770(  100.00]  77.000.00
Bengal, India

Amar Nath Dhar  |Lale Sisir Dhar ane, Kolkata- 10000  2.000.00)

engal, | |

Samir Dhar Late Sisir Dhar
4. |Tapan Dhar Lale Sisir Dhar
16. ’Anlla Ohar Arun Dutta 100.00[ 1,68,000.

TOTAL 5,000] 100.00, 500,000.00]

CERTIFIED TO BE TRUE COPY

For and on behalf of:
Everest Pharmaceutics Private Limited

For, Everast Pharraceutiss Pt Lid
Tglan- £z
Authorised SianatoryDiacts!
SRR AR

(Director)

DIN: 01724585
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MONIKA BHADANI

Chartered Accountant

106, KIRAN CHANDRA SINGHA ROAD. BLOCK: B7, 3*? FLOOR.
GANGES GARDEN. SHIBPUR, HOWRAH-711102, W.B.

To
The Members,

Everest Pharmaceutics P

71, Indra Blewas Road,

INDEPENDE D

Kolkata-700037, West Bengal

nying financial siatements of EVEREST PHARMACEUTICS PRIVATE

| have audited the accompa
LIMITED ("the Company"), whi
Profit and Loss for the year en

axplanatory lnfufmalton.

'S REPOR

rivate Limited

ich comprise the Balance Sheet as at March 31, 2018, the Statement of
ded and a summary of the significant accounting policies and other

The Company's Board -of Directors is responsiple for the matters ctated In Section 134(5) of the

Companies Act, 2013 ("the Act
true and fair view of the financi

") with respact to the preparation of these financial statements that give &
al position and financial petformance of the Company In accordance with

the accounting principles generally accepted In India, inciuding the Accounting Standards specified

under Section 133 of the

P

Ibility also includ:

Act, read with Rule 7 of the Companies (Accounts) Rules, 2014. This
maintenance of adequata accounting records in accordance with the

provisions of the Act for safeguarding of the assets of the Company and for preventing and detecling

frauds and other Irreqularities;

selection and application of appropriate accounting policies; making

ble and prudent; and deslan, implerentation and malntenance

jud ts and

juag that are
of adequate internal financlal controls, that were operating effectively for ensuring the acturacy and
: i

completeness of the accounting records, ralevant to the pr

of the financial

P and pr
statements }hai give a true and fair view and are free from material misstatement, whether due to fraud

or efror.

Auditor’s Responsibility

My responsibility is to express an opinion on these financlal statements based on my audit

| have taken into account ¢
which are required to be Incl

there under.

| conducted my audit in ac:
the Act. Those Standards require !
to obtain ressonable assurance 2

misstatement.

ne provisions of the Act, the accounting and auditing standards and matters
luded in the audit report under the provisions of the Act and the Rules made

cordance with the Standards on Auditing specified uhder Section 143(10) of
hat | comply with ethical requirements and pian and perform the audit
bout whether the

fihancial statements are free from material

An audit Involves performing procedures to obtain audit evidence about the amounts and the disclosures
In the financial statements, The procedures selacted depend on the auditor's judgment, including the

assassment of the risks of

error. In making those risk assessments, the auditor considers Internal fipaacia

Company’s praparation of the fihancial statements that glve & true angA N
d: that i An a4

material misstatement of the financial statements, whether due 1o fraud or

control relevant to the
dar 1o design audit
evaluating the

are

;ppropdataneu of the arcT:anﬂng policies used and tha reasongj
made by the Company's Diractors, as well as evaluating the (p

statements,

| believe that the audit evidence | have obtained Is sufficient and apR§
audit opinion 6n the financial statements.

Company Appeal (AT) No.207 of 2020
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MONIKA BHADANI

Chartered Accountant

106, KIRAN CHANDRA SINGHA ROAD, BLOCK- B7, 3" FLOOR,
GANGES GARDEN, SHIBPUR, HOWRAH-711102, W.B. .

J Qpinion

In my opinion and 1o the best of my Information and according to the explanations given to me, the

id financial

1ts give the information required by the Acl in the manner sO raquired and

give a trus and fair view In conformity with the accounting principles generally accepted In India, of the
state of affairs of the Company as at 31st March, 2019, and its profi/ loss for the year ended on that

date.

wmﬂﬂwmm

1. The explanations and detalls as required under the Companies (Auditor's Report) Order, 2015 as
amended by the Companies (Auditor's Report) (Amendment) Order, 2018, (‘the Order”), Issued by
the Central Government of Indla in terms of Sub-Section (11) of Section 143 of the Companies Act.

2013 dated: 29/03/2018, Is not applicable to this Company as it comes under the category of

exempled company.
2. Asrequired by Section 143 (3) of the Act, | report that-

a) | have sought and obtalned all

the information and explanations which to the best of my

knowledge and bellef were necessary for the purposes of my audit. N
b) In my opinion, proper baoks of account as raquired by law have been kept by the Company $¢

far as It appears from my examination of those books,

¢) The Balance Sheet and Statement of Profit and Loss dealt with by this Report are in agreement °

with the books of account.
d;

In my oplnion, the aforesald financlal statemenits comply with the Accounting Standsrds specified

under Section 133 of the Act, read with Rule 7 of the Companies (Accounts) Rules, 2014
e) On the basls of the written representations recelved from the directors as on 31st March, 2019
taken on racord by the Board of Directors, none of the directors is disqualified as on 31st March,

2019 from being appointed as a director in terms of

Section 164 (2) of the Act.

) In my opinion and according to the Information and explanations given to me, the Company has

an ‘adequate intemnal financial controls and the operating

effectivenags of such conlrols

commensurate with the size of the Company and riature and scope of its business
@) With raspect to the other matters to be Included in the Auditor's Report in accordance with Rule

11 of the Companies (Audit and Auditors) Rules, 2014,

in my opinion and o the best of my

information and according to the explanations given to me:-

. The Company does not have any pending litigations which would impact its financial pesition
ii. The Company did not have any long-term contracts Including derivative contracts for which

there were any material foreseeable losses.

i, There were no amounts which weare required to be transferred 1o the Investor Education and

Protection Fund by the Company.

Date: 28/06/2019
Place: Kolkata

Mam’”" /jhm?l-‘.'

Monika Bhadani
(Chartered Accountant)
Membership No.: 304748
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EVEREST PHARMACEUTICS PRIVATE LIMITED
s 71, Indra Biswas Road, Kolkata-700037, West Bengal
BALANCE SHEET AS AT 31ST MARCH, 2019 st
PARTICULARS Note No., Flgures as at the end | Figures as at the end
of 315t March, 2019 | of 31s{March, 2018 |
/
1) Share Holders Fund
a) Share Capital 1 5.00.000.00 5,00,000.00
b) Reserves and Surplus 2 (14,21,150.00)| (14,20,579.00)
¢) Money recelved against Share Warrant 2 > :
' I3 K1) B F £ L2)
2) Share Application Money pending -
Allotment
3) Non-Currant Liabllities
) Long-Term Borrowings 3 11,87,000,00 11.27,600.00
b) Deferred Tax Liabiities {Net) . &
¢) Other Long-Term Liablities -
d)Long-Term Provisions - 0
1,67 0 11, 0
4) Current Liabllities
a) Short-Term Bomrowings -
b) Trade Payables 3 %
< ¢) Other Current Liabilities . 4 3,600.00 3.500.00
d) Short-Term Provisions ORTRUE Rl
3,500,00 00
’ TOTAL 2,49,341. 9,92
ILASSETS
1) Non-Current Assots
a) Fixed Assels 5
() Tangitle Assels . 2,40.613.00 2,00613.00
(i) Intangibie Assets - S
() Capital Work in Progress
107] gible Assets under
b) Non Current Invesiments -
o) Deferred Tax Assets (Net) C
d) Long-Term Loans and Advances & 5
) Othar Non Curreft Assets - 5
240,005, Y 85,613.00 |
2) Current Assats
) Cutrent Investments .
b) Inventories .
¢) Trade Recalvables y . >
&) Cash and Cash equivalents 8 8,720.00 9,308.00
€) Short-Term Loans and Advances . .
) Other Current Asséts s 4 A
8, 5,208.00
TOTAL 2/49,341.00 2,05,921.00
s W TERMS OF MY REPORT OF EVEN DATE: ANNEXED
sed Signatory/Oirecior
3 & Phnrargiiiay Sy | e
(Amita BRETRIL 28 5,):,70 0 e e M arika /?h“/a" ’
DIRECTORS ' Monika Bhadanl
(Chartered Accountant)
Dated: 28/08/2019 Mombership No.304748
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Indra Biswas Rond, Kolkata-700037, West Bengal

STATEMENT OF PROFIT & LOSS FOR THEF, Y. . ENDED ON 31ST MARCH, 2018

PARTICULARS Note No. Figures for the year Flguru for the year
anded on 31st Merch, | ended on 348t March,

—2019 — i1
I. Revenus from operations -

Il. Qther Income 3,280, . 3.545.%
Ill. Total Revanus (| +11) 3 260 3,545,

Cost of Materials Consumed

Purchase of Stook-in-Trade

|Changes in inventorles of Finished Goods, Wark-in-
|Progress and Stock-in-Trade

Employee Benefit Expense

Flnlnuill Costs

and A hon E:

Othlr Expenses ?
Total Expensos

V. Profit before Exceptional and Extra-Ordinaty
ltems and Tax

—— i —
3,840.00 3,835

(580.00) (380.00)

VI, Exceptional hems

a; Profit before Extra-Ordinary Items and Tax V- (580.00) (390.-00)

VIl Extraordinary Items -
IX. Profit before Tex (VI - vnu 5! (390
X, Tax Expenses;
(1) Current Tax .
(2) Doterrsa Tax .

Xi. Profiv (Loss) from the Period from Contnuing (580.00) (390.00)
Operations

X1, Profiv (Loss) nomomnmng Operations .
Xil). Tex E .
XIV. Profi (Loss) from Dheomnuing Operations

(X1 - 11y
XV. Profi! (Loss) for the Period (X1 + XIV) (350,

XVI. Eaming per Equity Share;
(1) Basic .
(2) Diiuted -

SIGNIFICANT ACCOUNTING POLICIES & NOTES 8
TO ACCOUNTS
wwmmmww

IN TERMS OF MY REPORT OF EVEN DATE: ANNEXED

(Tapan DMhonAd Slgneterylﬂlwor -
For, Eversst Phamaceutios Put. g, 7 e

" Tl Do b \;-_-"'\. Menita radan:
omscr%:&mu SignataryCinsstor AR T Ei Monika Bhadani

LS % (Chartered Accountant)
Daled: 28/06/2018 L Membership No,304748

Y
vyl co
—_— LA
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EVEREST PHARMACEUTICS PRIVATE LIMITED

71, Indra Biswas Road, Kolkata-700037, West Bengal

NOTES
STMar3018 LTI
NOTE- 1
4 SHARE CAPITAL
Authorised Capltal
5,000 Equity Shares of Rs. 100/~ each 5,00,00000 5,00,000.00 |
Y 5,00,000.00 6,00,000.00
lssued, Subscribed and Pald up Capltal
5,000 Equity Shares of Rs, 100/ each paid up 6.00,000.00 5,00,000.00
5905003 5300000 |
Disclosure:
4, Al the Equity Shiares carry squal rights and obligalians Including for
|dividend and with respact fo voling,
2. No shares of the- Company are held by its Holding/ Subsidiary Company.
3.Name of the Shareholders holding more than 5% Shares’ 31-Mar.2019 31-Mar-2018
No. of Shares %| No.of Shares %
> Aloka Dhar 770 | 18.40] 770 | 1540
> Samic Ohar 250 | 05.00 260 | 0500
N > Tapah Ohar 2,100 | 42,00 2,100 | 42.00
. > Amita Dhar 1,880 | 33.60 1,680 | 3380,
INOTE-2 ’ 31-Mar;2010 31-Mar-2018
REVENUE AND SURPLUS
Securitles Premium Account .
Investment Allowance Resorve 265300 265300
Profit and Loss Account
Cpening Balanca (14,23,232.00} (14,22.842.00)
> Addition/ Bublraction dunng the yesr (580.00) (290.00)
Closing Balance 14,23 14 2.
o (14,211 114,20,579,00
NOTE-3 31-M0r-201 31-Mar-2016
LONG.TERM BORROWINGS e
> Tapan Ohar 8,27,000.00 6§,27,000.00
> Amita Ohar _5.40,000.00 5,00.000 00
711,67,000.00 11.27,000.00

PR EVEAT PGS Llad AR 13 mited!
pAuthordsed Signatory/Director
";&‘%vem Fhami"‘gzmﬂez- agt

£

(Amita st i B S v
BIRECT sl Siynon s "

Dated: 26/08/2018

*

i

1NTRRMS OF MY REPORT OF EVEN DATE: ANNEXED
“

/"','on.‘lm /ghet]ﬂﬂ . s

Monika Bhadeni
(Chattered Accountant)
Membership No.304748
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Indra Biswas Road, Kolkata-700037, West Bengal
NOTES
NOTE-5 31-Mar-2018 3122018
' OTHER CURRENT LIABILITIES
Liabilities for Expenses (AudR Fees) 3,500 .00 3,500.00
3,500.00 3,500.00
SRS
FIXED ASSETS
Leasehotd Land (At Cos!) 1,30,613.00 1,30813.00
> Add: Development Expenses 1,10,000.00 70,000,900
2,40,613.00 2,00,813.00
NOTE-7 34.Mar-2019 31Mar-2018
GASH AND CASH EQUIVALENT
Cash at Bank (Balance in Current Account) 1,026,00 1,026.00
Cash in Hand (as cectified by the Management) 7.702.00 2
§,728.00 8,304
[PEEEENSE R e
NOTE-8 31.Mar-2018 31-Mar:2018
OTHER EXPENSES
Audlt Fees 3,500.00 3,500.0
Ceneral Expenses 340,01 435,
3,840.00 —3,935.00 |
Fqg, E! P) ace! Prjyatg Limited
g e G R
< %A/}—
. F MY REPORT OF EVEN DATE: ANNEXED
(Tapan sed Signatory/Direcior
b0y, Beeiggl PRamaaseae. © . '
wa R
paciun = W anii Anad
DIRECTORMONSCY SN0ty =y + //monika Bhadanl
artered Accountant)
Dated: 26/06/2018 ambership No.304748

Company Appeal (AT) No.207 of 2020
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EVEREST PHARMACEUTICS PRIVATE LIMITED
71, Indra Biswas Road, Kolkata 700037, West Bengal

| 700!
NOTE:8
ACCOUNTING CIES & N 0 ACCOUNTS
A. SIGNIFICANT ACCOUNTING POLICIES

(1) Basis of Preparation of Financial Statements
The financlal Statements have been prepared using historical cost convention in accordance

with the generally accepted accounting principles in \ndla Issued by the Institute of Chartered
Accountants of India and in accordance with the relavant presentational requirements of the

i Companles Act, 1956.
(2) Accounting Policies

Accounting pelicies not gpecially referred to otherwise are consistent and consonance with
generally accepted accounting principles.

(3) Fixed Assets and Depreclation
Fixed Assets are stated at their original cost.
(4) Reventie Recognition '

All Income and Expenditure are accounted for on accrual basis. Provision is made for all known
expenses.

(8) Provision, Contingent Liabilities and Contingent Assets
Provisions involving substantial degree of estimate in measurement are recognized wnen there
is a present obligation as a rasult of past events and it Is probable that there will be an outflow of
resources, Contingent Liabilities are not recognized but are disciosed In the Notes. Contingent
Assets are neither recognized Nor disclosed in the financial statements,
8. G
(1) There 8 ho employee in the CGompany during the year under review.
B
(2) In view of losses incurred during the year no provision for taxation has peen made.

(3) Related Party Disclosure
Information given in accordance with Accounting Standard-18:-
() Key Management Personnel (Directors)

Mr. Tapan Dhar
Mr. Amita Dhar %
)

(i) Transactions with Related Parties:-

’ o Aocom‘“é"f
‘ Related Party Relation  Particulars 31.03.2018 31.03.20128
()
Tapan Dhar Director Unsecured Loan 8,27,000.00 6.,27,000.00
Amita Dhar Director ___Unsecured Loan 5,40,000.00 5,00,000.00

Contd. on Page-2 .
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79

28%

w -

= Page-2 =

(4) The Company har; not aécepted any public deposit during the year.

(5) Remuneration to Auditors:

For Statutory Audit

31.03.2019 31.03.2018
®) )
3,500/~ 3,500/-

(6) The Company {s a Small and Medium Sized Company (SMC) as defined In the Compenies

(Accounting Standards) Rules,

2006. Accordingly, the

Company has complied with the

Accounting Standards a8 applicable to a Small and Medlum Sized Company

(7) The Company has not recelved any Intimation from *Suppliers” regarding their status under

the Micro, Small and Medium Enterprises Development Act, 2006 and

hence disclosures, |f

any, relating to amounts unpaid as at the year end together with interest paid/payable as
required under the said Act has not been given. .

(8) The figures far the previous year have been rearranged/ re-grouped wherever necessary.

(C)]
Company and for

or othenwise.

For and on behalf of the Board of Directors
For, Everost Pharmaceuties PVt Lid.
L/ @éﬂ”?— Fhan
B e
(Director)

Eor, Cipe - ar,

Dl Ghawn
Aot Sat Wt
. Amita Dhar
. (Director)

Dated: 28/06/2019
Place: Kolkata

The management has caftified that there are no other matiars and/ or claims involving the
which liabllity may
otherwise require any disclosure on the

arige at preserit or in future and/ or which may

face of tha accounts and/ or In Auditors' Report, etc

A S
ot N
& g,\
el Nty
gy N |2
“3\‘;;\" ﬁ ))

g \ re
\:\i"«- "‘pj// VV amica ghna’
e

" Monika Bhadani
(Chartered Accountants)
Membershlp No.: 304748
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